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INTRODUCTION 

I, the Chainnan, Committee on the Welfare of Scheduled Cutes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present this Fourth Report (Eighth 
Lok Sabha) on the Ministry of Industry (Department of Public Enter-
prises)-Reservations for, and employment of, Scheduled Caste. 
and Scheduled Tribe~ in Bharat Heavy Electricals Limited (Hyderabad 
& Hardwar Units). 

2. The Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes (1984-85) took evidence of the representatives of the 
erstwhiJ.e Ministry of Indu!ltry and Company Affairs (Department of 
Heavy -Industry) on the 29th, 30th and 31st October, 1984. Tho 
present Committee (1985.86) place on record their appreciation of 
the commendable work done by the previous Committee in taking 
evidence and obtaining IIseful information for the Report. The 
Committee also wish to express their thanks to the officers of the 
erstwhile Ministry of Industry and Company Affairs (Department of 
Heavy Industry) and representatives of Bharat Heavy Electricals 
Limited for placing before the Committee (1984-85) material and 
information the Committee wanted in connection with the examina-
tion of the subject. 

3. 'The Report wa~ considered and adopted by the Committee OD 
14th October, 1985. 

4. A Summary of conclusions/recommendations contained ill tho 
Report is appended. (Appendix-Xlll). 

NEW DELHI; 

October 16, 1985 
Asvina-i(--i 907 --(Sf--

KRISHAN DA IT SUL TANPURJ, 

(v) 

Chairman, 

Commlttn on the W,II., of 
Schedulrd C4ftn trnd 

Scheduled Tribe,. 



CHAPTER I 
INTRODUCTORY 

A. Organisation 

,,,' 

1.1 Estblished in 1956, Bharat Heavy Electricals Limited is today 
th'e largest engineering and manufacturing organisation of its kind 
in Public Sector in India. It is an autonomous body registered under 
Comp'lDies Act, J 956. The Company provil;!cs products, systems and 
services in the field of Energy. Industry & Transportati(ln and ranks 
among the top J 2 organisations in the world engag~ in the m~ufac­
ture of power equipment. With a view to make tbe organisation more 
!>Cnsitive to the needs of the Company's customers, the organisation 
has been restructured intn two distinct sectors-Power and Industry. 
These two sectors ure supported by fourteen J1lanuf~cturing and twelve 
service Divisions. (Appendix I). 

1.2 BHEL is governed by a Board of Directors comprising of 
five full time Directors, five part time Directors and two Directors 
from the Ministry of Industry. Government of India. The Chainnan 
& Managing Director is Chief Executive of tbe Company. In manag-
ing the affairs of the Company the Chairman is assiS.WD by the Manage-
ment Committee which consists of all Functional Directors, Executive 
Directors and Group General Managers. 

1.3 The major Coroorate functions such as Personnel, Finance. 
Technical are headed by th,> Functional Directors. Tbe Director (P) 
is Incharge of the Personnel function. In addition. Management 
Development Institute. Productivity Group and Publicity II. Public 
Relations Department arc also controlled by Director (Personnel). 

1.4 The Hyderabad Unit of BHEL is headed by a Group General 
Manager. The Departments/functions in the Unit are organised on 
a functional basis and varicus product1operation divisions and service 
division .. ar.eformed. Each division is headed by a Ge~eral Manager/ 
Additional General Manager and in case of two department". they 
are headed by Deputy General Managers independently reporting to 
Group General Managers. 

1.5 BHEL. Hardwar comprises of two manufacturing divisions 
namely-Heavy Electrical Equipment Plant (HEEP) and Central 



tOunUIY Forge !Jlant tCH'P). dOLlI tile Umtl> ol hH!::.L, Hanlwal 
a.re llead.el.i cy Group uClleral Manager. 

1.6 The matters perLail~lDg to reservatIOn of Scheduled Castc; 
Scheduled fribe are lOOKed alter oy the Per:>onnel lJeparuuent 111 lile 

two Umls . 

. J. 7 During the course of evidenl,;c the represcntative ot the Under-
taklllg stated Ulat tbe two plants at Hanlwar were totally independeht. 
Heavy Ciectricals Equipment Plant was set up in 1967 wllile the 
Centra! Foundary Forge Plant went into production in 1974. The 
collaboration for the Central .Foundary Forge Plant was with the 
French people and that of the HEEP was with the Soviet Union. 
Budget-wise, the two plants were separate since they had stalted at 
different points of time and their rates of bonus were different. Both 
the plants wel;'e, however, under one Chief Executive. He further 
stated that recruitment for Group 'A' posts was centrally controlled 
while recruitment for other categories was being done unit-wise at 
Hardwar. 

B. Board of Directors 

1.8 !It has been stated that BHEL Board of Directors comprise of 
five full-time functional Directors including the Chairman & Manag-
ing Director, five part time Directors and two ex-officio Directors from 
Mmistry of Industry, Govemment of India. 

1.9 There is no member belonging to Scheduled Caste/Scheduled 
Tribe in the Board. 

1.10 Regarding the criteria for selection of Members on the Board 
of Directors it has been stated that the persons concerned should be 
able to contribute to the deliberations of the Board of Directors of 
BHEL for giving suitable directions towards efficient functioning of 
the Company within the ovcrlllI policy of the Government of India. 

1.11 No proposal is under consideration at prt#Jlt to have a 
member belonging to Scheduled Caste/Scheduled Tribe in the Board 
of Directors of BHEL. 

1.12 With regard to the representation of Scheduled Castes and 
Scheduled Tribes in the Board of Directors, the representative of the 
Ministry stated during evidence that the J;loard of Directors was a 
man~g body whose objective was to run the company properly 



3 

and implement the Government directives. With this end in view 
only experienced persons were appointed to the Board of Din:ctocs. 

1.13 In reply to a question he farther slated thai tbe AppoinLJuents 
Committee of Cabinet consisting of Prime Minister, Minister of Home 
Affairs and the Minister of the concerned Mini!ltry was the tinal autho-
rity for selection of members of the Board. However, lhe Public 
Enterprises Selection Board first interviewed people and suggesteJ 
names of persons found suitable for the job in order of merit. 

1.14 When asked whether the company was 'prepared to take a 
policy decision that one person belonging to Scheduled Castel 
Scheduled Tribe should be on the Board of Dire(.;lors, the representa-
live of the Ministry slaled that it was 'ior the Go,crnmcnl to decide. 
The witness added that at the' Board level merit and competence should 
be the only criteria. 

I.S The Committee note that the Board of DIrectors of BIulrat 
Heavy Electrkals Limited consists of five full-time fllDCtional Dlrecton 
including the Chairman and. Managing Director, five part time Directors 
and two Directors from the Ministry of Industry, Govemmeat 01 llldia. 
Nonf' of the Directors belongs to Scheduled Castes or Seheduled Tribes. 
The Committee further DOte that the Appointments COlDmittee of tht' 
Cabinet is the final authority for selection of fllnctional Diredotw from 
a panel of names suggested by PubUe Enterprises Selection Board. 11w 
Committee recommend that as a matter of policy, on the 1_. 01 
nationalised banks, at least one person belonging to Scheduled Castes 
Scheduled Tribes should be appointed on tbe Board of Directors of 
DHEL with a view to safeguard the intere!lts of Scheduled C .. e 
St-heduled Tribe employees. 1be committee firmly believe that with 
sincere and concerted efforts It should not be di8icuh to find a penon 
of 'merk and competence' from amo.t Scheduled Casfl'fiISeheduled 
1 ribes for appointment on the Board of Directors. 

'The Committee would, therefore, like the Govemment to eft5nre 
that at Inst one Director ill appointed on the Board 'fOlD lIIe Sche· 
duled Castes!Sebeduled Tnbe8 at the earliest oppol'hUllty. 

C. Role of Departmrnt of Heavy .... ...." 

] ,] 6 The Committee have been informed that the organisation~ set 
up of the Ministry of Industry (Department of HeaVy Indu!ltry) in 
regard to the implementation of orders regarding reservation for, and 



4 
employment of, Scheduled Castes lind Scheduled Tribes in Bharat 
Heavy Electricals Limited is as under: 

Secretary (Rea'¥)' Industry) 

.1 ...... 
Joint Secretary Joint Secretary 

Director Deputy Secretary 

I 
Under Secretary Under Secretary 

I . 
Section Officer Section Officer 

1.17 The representative of the Ministry explftined during the course 
of evidence that there were four Joint Seoretaries and each had got 
certain types of industries allotted to him. He also looked after admi-
nistration of some O'f the Public Sector UndertZltkings. Work relating 
to Scheduled Castes and Scheduled Tribes being an important subject 
was under the administrative control of one Joint Secretary. 

1.18 The work regarding reservation tor and employment of Sche-
duled Castes and Scheduled Tribes is being dealt with along with other 
w0l'k in Coordination Section of Deparbnent of Heavy Industry. The 
instructions of the Government and President's directive in the matter 
are forwarded to BHEL for strict compliance. Necessary information 
is collected from BHEL' to see that they are implementing Govern-
ment's policy, as also to consider their problems, if any, in this regard. 

1.19 It has been stated that an Officer of the rank of Director in 
the Department of Heavy Industry has been appointed as 'Liaison 
Officer.' 

1.20 The duties of the Liaison Officer .*e to coordin.ate the work 
relating to representation of Scheduled Caste I Scheduled Tribe in public 
sector undertakings under the Department of Heavy Industry. 

1.21 Coordination Section where coordination of this work in 
addition to other work, is beinghaadled, is under the charge of the 
Lilison Officer, who is also assisted by an Under Secretacy who beloap 
to Schedutled Caste. 

1.22 The strength of the Coordination Section is indicated below: 
Section OfIicer-Qae • 
Assistants-Three 
L.D.Cs.-Two 
Daftry-One 



I 
1.23 One Assistant in Coordination Section is lookin, after the 

work regarding reservation of Scheduled CastelScheduled Tribe in 
addition to other items of work. Section O1ticer in the Coordinllion 
Section belongs to Scheduled Tribe. 

1.24 When asked why there was no Scheduled CastejSchedulcd 
Tribe am0Rg Assistants or Clctks, the representative of the Miaislry 
stated during evidence that Assistants Or L.n.Cs. did not decide cases. 
However, when the Chainrum pointed out that psychology of thl' 
olTicers had to be changed, the representative of the Ministry promised 
to look into it and give it a practical shape, 

1.25 When asked why a separ&te CelI for reservation work had 
not been created in the Department of Heavy Industry as per the direc-
tives, the representative of the Department C1f Heavy Industy stated as 
under: 

"A Cell clln be of one person and also of one hundred person.,. 
The size will depend upon the 1'0la1 work-load. Since the 
work-load during the last two years was not too mud1. 
we have made it a part of coordination section and within 
the coordination section an Assistant has been made 
eX:c1usively in cbarge of this work which is being super-
v!!lcd by an Oflker of the rank of ])jrcctor." 

1.26 Wben the Committee enquired how it was possible for onl' 
Assistant to look after the work of 22 Undertakings, the representative 
of the M;nistry ~tuted that it was a question of total work-load. During 

the last two years they had not got even one complaint. from any of the 
employees in any public sector organisation. 

1.27 In reply to a question the repre!.cntative of the Minist-ry said 
that they did not fccl it justified to establish a separate Cell. 

1.28 When it was pointed out tbat it was a violation of the Govern-
ment directive, he stated If; under: 

"Governl\1ent have not said that you must create a Cell of tcn 
or five persons." 

t .29 'The Committee note that aD oIIicer of the raak 01 Dlredor 
in the Department of Heavy Industry ... beea IIppoinled IIIl 'LWson 
Ofticer' for coordinating the work re ..... to repraentatloa 01 Sche-
duled Castes/Scheduled Tribes in public sect ... uadertakiDlI UDder the 
Department. There is DO .ep8I1Ite ScbeduJed CMteISchedaled ~ 
Cell in the DeputmeDt to .... tbe Llailoa Oftker to dildlarJe hi .. 



duties electively insofar IS implementation of reservation polic:y is con-
cerned. Instead, one "assistant in Coordination section is looking &ftc; 
the work regarding reservation of'Scbeduled Castes/Scbeduled Tribes in 
addition to other items of work assigned to him. 

1.30 The Committee fail to understand bow one person can do full 
justice to the work relating to proper representation of Scheduled Castesl 
Scbeduled Tribes in se"rvices in the Department of Heavy Industry 80,; 

well as in tbe 22 public sector undertakings under tbat Department. 

1.31 The Committee cannot accept the explanation given by thc 
representative of tbe Ministry Of"Industry during the conrse of evident·" 
tbat "Cell can be of one person and also of one hundred persons. Thl' 
size will depend upon the total work load". 

1.32 The Committee need hardly stress that Government instrtH" 
dons in relation to the reservation policy have to foUowed by all Mini: 
tries without any exception. 

1.33 The Committe~ would like to point out that in their O.M. 
No. 27/2J68-Estt.(ST) dated 19tb April, 1969 the Ministry of Home 
Affairs had requested all Ministries/Departments to set up a Cell to 
ensure due compliance of the drders of reservation Issued from time to 
time in favour of Scbeduled Castes/Scheduled Tribes, ensuring prompt 
disposal of the grievances of the employees of these classes and to 
scmtinise and consolidate the statistical data in respect of aU Depart-
ments under their control in the prescribed forms. The Committce 
recommend tbat in compliance with these instructions, a separate celi 
with adeqpate staff sbould be set up immediately in tbe Department 0" 

Heavy Industry which should function under the direct control of thl' 
Liaison Officer. The Committee further reconunend that the creatio!~ 
of the Cell and the duties assigned to it sbould be brought to tbe noli" .. 
of tbe employees in the Department of Heavy Indllstry as well as in 
tbe Public Undertakings under its administrative control throll~ a 
circular. The circular should also be put on the Notil't Boards. 



CHAPTER II 

RESERVATIONS 

A. Implementation of Reservation Orders 

2.1 It has been stated that reservation for Scheduled CaslewlSche. 
duled Trit».; in the matter of direct recruitment and promotion in 
BharHt Heavy l:.lectri(;,tl Limited are made in terms of the Presiden-
tial Ditectives communiciled by the Ministry of Industry. First 
Presidential Directive on the subject Wl:lS received by BHEL vide 
the then Ministry oi Induc,trial Development O.M. No. Pr.C 14( 13) I 
69 dated 28th July, 1970. This was followed by Supplementary Direc-
tiv~ received vide Ministry of HcaVY Industry O.M. dated 29th Sep-
tember, 1974. 

2.2 Asked whether ordCll's issued by the Department of Personnel 
and Administrative Reforms rCl!ardin!! reservl.lfions were communi-
cated by the Ministry of Industry (Department of Henvy Industry) to 
the Public Undertaking~ under its adminisatrtive control simultane-
ously, the Committee have been informed that the orders of the De-' 
partment of Personnel and Administrative Reforms are circulated by 
the Department (1f Heavy Industry to the Public Undertakings as soon 
as these are received in the Department. Unh:~'1 the ordet'!i are such 
that action is required to be taken by Bureau of Pub1ic Enterprise-; 
first. the Department d Heavy Industry do not wait for Bureau of 
Public Enterprise's advice. Government's orders take effect from the 
date of issue u~s~ otherwise specified and the Pub1ic Undertakings 
should follow the Government's practice in the matter. . 

2.3 The Committee have been infonned that percentar.es of reser-
vation in favour of Scheduled Castes ami Scheduled Tribes and the 
dates of their enforcemel1t are as under: 

Hytkrobod Unit 

(i) Post.f(;lled hy direct recruitment: 

(a) Direct recruitm.ent on all India basis by meanr; of o~ 
competitiVe tost: 

Reserved for SC 15"~ 

Reserved for ST 1lr. 
7 
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(b) Direct recruitment to Group 'C' and '0' post" normally 
attracting candidates from the region: 

Reserved for SC 

Reserved for ST 

(U) Posts filled by promotion: 
Reserved for SC 
Reserved for ST 

Date of enforcement 

Posts filkcl by direct recruitment: 

13% 
5% 

15% 
7i% 

The reservation oders have been implemented from 28-7-1970 
and the orders issued thereafter frmn time to time have 
been adopted. 

Posts filled by promotion: 

The reservations have been brought into effect from 4-11-1974. 
Hardwar Unit 

(i) Posts filled by direct recruitment: 

(a) Direct recruitment on All India basis by means of open 
compctoOve ~t: . 

Reserved for SC-lS %, for ST - 7~ 'ii, 

(b) Direct recruitm~t to Group C and D posts normally 
attracting candidates from the region: 

Reserved for SC-217t .. for ST -5 % 

(ii) Posts fiJled by promotion: 
Reserved for SC-15 '/;, for ST - 7 ~ % 

Reservations for Scheduled Caste!Sclwdu1ed Tribt:. have been made 
in HEEP from 28th JulY, 1970 and in CFFP from 1974 that is from 
the date of inception. 

2.4 In Ministry C11 Horne Affairs O.M.No.511163-SCT(1) dated 
4-3-10964, Ministries were requested to issue suitable instructions to 
the public sector undertakings under their control to make reservations 
(0 Scheduled Castes and ScWeduled ,Tribes on the lines of the reser-
vations in Centra] Goveinment services. First directive in this regaro 
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was forwarded by tbe Bureau of Public Enterprises to the administra-
tive Ministries for issue to. the Public. Undertakings vide O.M. No. 
2(115)168 BPE(GM) dated 18-9-1969 while reservation." in BHEL 
were enforced from 28-7-1970. Giving reasons for delay in extending 
resevatioD orders to Bharat Heavy Electricals Limited. the reprcsm-
tative of the Ministry explained during evidence that in the original 
Memorandum and Articles of Association of Bitarat. Heavy Electricals 
Limited drafted at the time of its inception, there Wa\ no clause which 
emplowered the Government to issue any directive to Bharat Heavy 
Electricals Limited. No need h!ad arisen for that. When the need 
arose for issuing Presidential directive for implementing reservation 
for Scheduldd Castes[Scheduled Tribes, the legal OO1is.',ion was noticed 
and it was felt that Articles of Association of IJharat Heavy Electricals 
Limited would h.ave to be amended first. All this delay was on account 
of that and it was not due to any negligence. 

2.5 Relevant articlCl, namely. article 116 of the Articles of Asso-
ciation of BHEL as it stood at the time of inception and as amended 
is given at Appendix-II. 

2.6 When asked whether it wa~ necessary to amend the Memoran-
dum and Articles of Association for irCq,lementina Government 
instructions, the r~esl:il~ntive of the Ministry has stated during 
evidence as under:-

"If it is an Act passed by Parliament. then automatically it 
applie.~. BU( tbis was a directive iS5ueci by the Govern-
ment. It was not a legi.·i1ative measure." 

2.7 In reply to a quallioe whedler afik:r atnendJDena of Articles d 
Association, the directive couJd not be impiJemented with retrospective 
effect. the representative of the MUtiltry.wed . 1 bat dte recKMt,newt 
which had boea made earlier could not be chmgdd. He further lItated 
that they were making efforts to fiJI up the shortf'an on the ba~i!'l of 
total strength of the Company and that meant that the Directive regard-
ing reservation would be implemented from the date the Company 
was formed. The Direcfive was received by the Company from the 
Bureau of Public Enterprises ia September. 1969. Hydcrabad Unit 
was set up in 1962, the construction was started in 1963 and it was 
commissioned in J 96S. 

2.8 It was pointed out. that reservations in prornotionR in Bharat 
Heavy Electricals Umited were effected w.f.4.f. 4-11-1974. Asked to 
state reasons for delay of more than 4 yean for enforcing reservation!; 
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in promotions, the representative of the Undertaking. replied as 
under: 

"When the directive was first received in 1970. there was no 
reservation for Scheduled Castc/Scheduled Tribe for 
appointments made hy promotion on the basis of senio-
rity sub,ieet to fitness. I~ut, later on, in November. J 974 
a directive Wt'~ received by, whieh reservation was made 
to the extent of 15% for Sl'h.'duJc.1 Ca!\tes and n'l; for 
Scheduled Tribes," 

2.9 The rep'I'esenlative of t~,e Ministry of Industry fmther exrlained 
thai in 1970 directive, il was made clear IhJt rest'rvatiml will not appl\' 
to promotion by seniority suhjc.:t to titncs~, III 1 enol lhi~ emhargo 
was lifted. 

2.10 The Committee po:nted out that r~servations in promotion on 
thc basis o'f seniority subject tll fitness were made applicable to Min-
i.stl'ies/Departments in 1972 but Bureau of Public Entc-rprises took 
years to circulate it to the Public 1 Jndortakings. 

2.11 The (:ommittee note that the orders i"sucd by the Department 
of Personnel and Admini'it,rativc Reforms reJlardin~ reservations in 
services are circulated simultaneously by the Department of Heavv 
Industry to the Public Undertakings under their admin~trative control 
for necessary action. Unless the orders are such that action is required 
to be taken by the Bureall of Pllblic Enterpri'les. the Department of 
Heavy Industry do not wait for the advice of the Bureau. 

2.12 The Committee further note that the reservations in direct 
resettll.'ment have been enforced in BHEL w.e.f. 28-7.1970 while the first 
directive by the Bureau of Public Enterprises was issued to the adminir;-
trative Ministries 011 18-9-1969., The Committee have been informed 
dllrin2 evidence that delay in extendin, ftservation orders to BIlE' 
occurrecl as there was DO clause in Articles of Association of the Com-
pany" as oriJdnally drafted, which could enable the Govemment to i55Ue 
Directive to BHEL on reservation. The Article .. of Association had 
consequently to be amended. 

2.13 The Committee re~t to note that it t,!ok almost a year to 
amend' the Articl~ of Association of the Company and as a result the 
Scheduled Ca .. te/Schedtl1ed Tnne candidates were denied the benefit 
of rese'mltion duri~ that ~riod. The Committee are or the firm 
opinion that the 'reservation orde", should have been made applicable 
from the date of i~ue of the orden by the Bureall Of Public Enterprises 
and not from any fllture date. 



1.1 
. Tbe Committee life aot coniDced witb the plea 01 tile MIBIItrJ .... 

die Go'fel'lUDeld Directi'fe could not be eaforced III the abIeDee of any 
eaabliDg provision ill the Articles of Afi80Ciat on of tb .. Cftn'lpany. 'I1Ie1 
woDld like to streM dIM the Goftl'lllllellt DlreedTe ......... reterV"-
dollS would IIIIpftimpese on _y ArtIeIe of Association of the Compa:f. 
'DIe CoJDJDlttee also DOte dud ArtIcle 116 of the ArtIcles of AMoCia. 
don of the Compuy dearly prodded that die Dlrecton..... gift 
bnmedfate eJect to the Direcdve -De4 by the Govel'lUDent. 

2.tTThe Committee trust that the assurance ~iven by the np~ 
tative of the Department of Heavy Industry that effol1x were bebII 
made to ftD up the shortfall in reserved posts on the basis of to, .. 1 

strength of the Company wbIcb would tantamount to the dIredtfe on 
rese"ation becoming applicable frOm the date of formation or fill" 
Company would be fulfilled In better and spl.-lt. 

2.1S Reservtdioas In promodon have been efteded In BREI, 
w.e.f. 4.11.1974. The CommiHr·p "'tV" t."el1 ~n'n.."."" """'n~ evidence 
that In the direitive' received In 1970, there was no provision for ftlgeJ'-

vation in promotions made on the basis of senJority subject to fltn('~·:. 
'Jbl .. provision \VIIS made·in the subsequenl directive Issued by the 
Bureau of PubUc Enterprises in November, 1974. 

1.16 The Committe note that reservation" In promotionR on the buill 
of seniority subject to fitness were made appll('pble to MinlstriesfDe-
partment.. in November, ] 97% vide J)('partment 01 . P ...... nnnel O.M. 
No. 2712/71·E!rtt.(SCT) dRted J.7ftt Novpmoor 1912. Onrec.'eipt 01 
these orders the Department of Reavylndustry should have dttulated 
(hem to BHEL and other public enterprises under their administrative 
coutrol for necessary action, without delay and widlold waiting lor anv 

. directive from the lIoreau of Public EDterpri8e. The Committee ferl 
str01u!iy that a.OJ a reRUlt of delay of two years In enforcement of th...e 
orders, the SC'heduled C8§te/SehcduJed Tribe emplovf'l!fi have beta 
dftfflvoo of th .. opnorlUf1:tv for twit vPfl~ fq "pf "I'flmotimtal q ..... 
lUlder theRe orders without ·any faolt on tllefr p1Irt. The CommlHee roe- I 

commend that the l)eparflnent of HeaYJ 'n~ ""1" fix mpnnci. 
bDitT to ..... the seriouB I8p8e In applyln2 these order,; to RRF.L In 19'72 
itself. 'I1Ie COOUhittee wonld IDee to be informed OJ the ~ 
madf!' and 8dion taken in the 1IUdter. The Comwnittflle .nold Ir.o "e 
the GoYernment to toD8ider • to IIow die pef'IIOIII wIIo 'ave IIIIhftd 
oa IICGO_ of dais delay IhOaId be coaqMn ..... 

1.17 'I1Ie·COIIIIIUteee,. to ..... , ...... dud while die r ....... t 
6eedq _ IIBU.adoa .. promo ... oa die ... of ......, ... ... 
2078lS-2. f 
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to .................... ~~ in 1972"., 
........ ef PuWIe Eaterp_ toOk 'tWo .,.. to dmi.Iate, it 1D tile 
PaItIIc,,~ , 'QIe '~, wOllld like ~ bow the Rftldsc 
rea-. Jor Ods ... o ...... t ••• Iay .. the pu1 of the ,Buren of -i'ubfjc .• ..,... . 

11ie Committee, however, recommend" that di~ ordel"5/lIIItrucdoDli 
Issued to the~esfDepartments by the Departmellt of PeI'IODDeJ 
nIadna to retIeI'\'Iltioos in &errice, should be made appIkable, .-'multa· 
aeoasJy to the public enterprises onder their administrative control and 
ao . f;ime should be lost in die obsen'ance of proeedural formaJides. 
B. LIaIson Officer Cell 

2.18 It bas been stated in a note fll;li~·:hcd to the Committee that 
Liaison Officers have been f1JJtl1inalrrl in all units of B'HEL to:, watc!t 
the'implementation of reservation orders. Liaison Officer ~ntlY 
nominated in Hyderabad Unit is a Deputy Manager (Pees) in the pay 
scale of Ie. 1800-;-2~80. 

2.19 The duties of Liaison OOe,,'· ~re: 

(1) Ensuring compliance bv the concerned authorities and 
watching the implerilcntatiol1 ~f thf reservation directives 
in favour of Schedu1ed Caste/Scheduled Tribe candidates. 

(2) Scrutiny and inspection of the rosters being maintained. 

(3) Ensuring submission of periodical returns- to the Corpo-
rate Office for submission to the concerned authorities as 
required.. • ' 

(4) Extending necessary guidance to t~ concerned sections 
on various instructions/directives in the matter of reser-. 
vatioDS for Scheduled Caste/Scheduled Tribe communi-
ties.' fIfy 

(5) Assisting the visiting tu,ms from the Commisaioner's Office 
and Stu~y GroupjParrliamentary Committees'durlngtbcir 
examinaqon of the matters pertaining to reservations for 
Scheduled Caste7Scbeduled Tribe COn1J~1Unitie& 

2.20 Thoce is a Cell coD8isting of one Supervisor and Assistant 
und« the direct control of the Liaison Offi.oer. ., 

~.21 ID. JllU'Cf.war UJl,it of lSIJBL the t;Aill CQDSists ofa Liaison 
~t·, 9f t.he tank of ~anager (Personnel) Jl~ by 311 ASiiistaat· 
UT. belonging to Scheduled Caste community. ., 



" '. \ , , 
2,22 The, dl,lties of .:the LiaisM Officel" re 8$ ilhdet'; 

, ." \. " ". . .... 
(4) 1,:0 e~ure cOU1P.&ngeof tb~ oroet :AAP ' ,in tfq~~ion , f 

, .' " ,Gov.em:Q.1el1t peJltainin " ~r~atiQl1 of · a r\ j.es fpr 
Scheduled (;aste/Scheduied. Tribe candidate. 

, , 

'. (2) . ~pectin~ , ap.d CQnSQUdathlg and despatcb.illg af Anutull 
.Returns ~l~tmg to repreSe,nta\itm,9 of Scheduled Castel 

, . ~ule.d TflQe. ' " . 

(3) To a~tend to'. griev{ln.ces of S¢l1edul d pstejScbe4uled 
Tribe omplo¥iOO$. '. 

(4t) To CQl~llct illS!, cI.i~n: of, 'rQsters • 
. 2.23 T4e representative of thl> Mini. try st~.\ted dllriug eviUen.ce 'ttt~t 

• both at Hyderabac! and fIardwar. tller~ w"rc l.;alson Office.11'; ror 
Scheduled Caste/Scheduled Tribe ,vork and,. th~t'e w~e sign bQatds to 
indicate the ~ame. .,. , " " ' 

, 
'2.24 When, jt was pnJOted out that the worke iJ) Hyd rabatl unit 

.did not Z.~now about ,the Liaisol Officer. t:h¢ rcpr sClJ'ltW:iv l)f the 
. u\ijdcr, • ~iJlg said th~t t), notl c to lh!.lt ctrect. would be put vp on th 
boar<J; for th . j nformatl(cD of the employees. . . 

2.25 , In tepIY toa -question. whetil~ the Liai.SC1l · omcer qould r, 
appoi.nted. to do, cxcl~lsjv~ly the . work relating to Selled ~cd 'Caste./ 

. SchedweQ Tribe. t'lIIO- representativel of the Mjlust(y s.tat.e9. du ing ev.i~ 
de,llCC that it ~ded uPQ1i. the, work' J lad. There as no rule that 

~ f~taiso:n Officer sbould be appOinted exclusively lor ~1iedl1led' -'a,;f~1 
~.hedu'1e4 Tribe work. ' « . 

" 
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2.29 Dunng the cow·sc· ot tneJl' slWly tours, the Committee have 

ob5eJved that Ule LllUSon umcers a,le nOl iUWiI)'S tUll)" conversant 
with tbe vanous inS(lUClJons lSSUed' regarOUlg reftCfvatloDS tor' :SChe-
duled Castes/ :SChOOUled TIlI>eS. On account 01 lack ot mtOmlation 
and ~owledge, they are net al>1e to ensure due comphance of'reserva-
tion ord~rs by the appointing aullionty. The Committee, therefore, 
recommend that suitabl~ tr"inmg courses should be arranged for the 
Liaison Officers in varh.>us units of BHEL so as to enable them to 
get fully acquainted with the rules/instructions relating to reservation 
in services issued fiom time to time and their correct interpretation. 

2~O The Committee Uo IlUgxest dUll D~partment of ' ,HeM} 
Industry should arrange s~ trah1ing tourses for the benefit ,01 
Uaisoa Of6.CC1'li in the various pubUc enterprises under their controL 

,C. Redressal of Grievances 

2.31,1t has been stated that there is a well established grievance 
procedu.re in vogue in Hyderabad Unit, (or rcdressa~ of grievances. 
BeSides this, employmees are free to- take up their grievances either 
with fb Departmental Heads in _general of with the Liaison Officer 
in case of Scheduled Caste/Scheduled Tribe candidates, so that 
grievances submitted by Ahem are reviewed and attend to promptly. 
Details of the Grievance Procedure are given' in Appendix ITI. 

2.32 The ComQlittee have been informed that a centralised griev-
ance register common t~· .,11 non-executive 'emPloyees is maintain¢ 
to procrus the grievances, under the Company's grievance procedure. 
There i!>, however, no separate grievance register, for Scheduled 
Caste/Scheduled Tribe employees. However, arrangements are being 
made to do so. . 

2.:13 At Hardwar Unit a register is kept for entering coinplilints 
l'eceived from Scheduled Caste/Scheduled... Tribe candidates and 
action taken thereon is indicated' against the entries. The number of 
complaints received during 1982 and' 1983 were 29 .'and 10 
respet;tively. 

2 34 The complaint register 'is checked by the Liaison officer 
periOOicaJly to ensure that complaints, are disposed of promptly. 

2.3~ Durin~ evidence, the representative of the undertaking 
1>tated that complaints. TI~~ardinlit matters other than promotion had 
to be submitted to the manager. If it was not disposed of at that level 
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. to tJac satisfaction of the COmpllWlaDt, it was be sent to Grievances 
Comm1tlee. '.tDe L.lllDOn lJlllcer at Jiardwar bad recClvcd 29 such 
complBults dunng J.~o.l out 01 wblcn 14 had been <1lSposcd of and 
for t.bo remamlDg 15 they COU1<1 not gtve any heJp. Similarly. in 1983 
out of 10 complamts, they bad nOl oecn aole to help in 3 cases. He 
f\Jrtber stated that 5 compla.nts pertalDed to tl'llDlng abroad. ) 

. related to feaelallons 1 was about termination of scrvice, 1 related 
to prolTotion and I about providing material for constructing a jbuggi. 

, 2.36 In regard to recognition of Scheduled Caste/Scheduled 
Tribe associations and entcrtamment of their representfions. the 
representative of the Ministry.had stated during evidence as under:, 

WI do not think tbat in the Poli.cy ef the Government there is 
. any system with respect to recognition of their associa-
tion. Word 'Recognition' is used generally in regard to 
the Trade Unions. 

Representations mWit be entertained and looked into .... '\ 

2.37 When enquired whether there was any union of ScheduJe4 
Caste employees at Hardwar, the representative of the undertaking 
has , tated that there were many federations. Only trade Unions' 
were recognised but they held discWisions with the Associations on 
their complaints. 

2 38 The representative of the Undertaking stated that there 
were two registered' Scheduled Caste/Scheduled Tribe associations in 
Hydf rabad Unit. They discussed matters wfth the' management. 
Their letters were acknowledged. These associations were, however. 
not recogni<;ed. 

. 
2.39 'The ConInttftl!e note .... tn'ienft('e ......... c;GIlhiiOII to all 

IIOII-executfve emDlovees is mahtfUIecJ at Rvder8bac1 Unit. 1"he eo.. 
mfttee recommend that a IeDM'8te ~ ~ IbOaId be ......... 
tahied for St-heduH r. ... ~ ...... nW ~ ,.mnlowJe8ln the Unit'" 
die actioD takea 011 eadI erfeftIICe .......... tndbted ..... die .... 
pectIve '..-Ina~ In the 18h1ter. 'I1t .. rnWet ..... be aD open _&meld .ad rmdIMIe for fDIpedIon by an employee, If lie 10 desires. 

2.40 'I1Ie c...:....u. line been ...... nNd .... there II a ........., • 
..... I!rie,aaee pi'Odddft at Rv""" ader ..... • aa1iet1Nl 
emolofee 11M to mhmIt .... ~ ~ tile Forw!num/fllhop ... .,.,/ 
CJdel ~ M ..... /GenentI M'BIIQer etc. ........... ..... 
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, 

\llcntinntld in the procedure. In the opiniota ol the Committee thi~ 
appears to be a cumbersome procedure. 'The Committee desire that the 
('rol-etiure shouJd be appropriately amended to make it clear tUl 
Scheduled Caste-jScheduled ~Tribe employees are free fomakc.' tb~," 

<l:ompJaints duect to the Li_cm Officers. 
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CBAPI1tR m 
RECRUITMENT &: PROMOTIONS 

A. RemdtaleBt PIoeed.n .. 
3.1 It has been stated in a note furnished to the CoInmittco that 

broad categories of the posts included under Oro...,. A. B. C and D 
for the purpose of reservation orders in BHEL arc as UDdot:-

Group-A-All executives (Pay scale of as. 1100-1940 
and above). . 

Group B-Jr. Executives/ Asstt. Foreman fo FOremllll lewl 
(Pay Scale of as. 875-1575/880-1492 to lb. 965·1"'). 

,Group C-Arti.~n Gr. IV /Clcrk to Chargeman level (Pay 
scale of Rs. 610-9041Rs. 610-938 to RI. 800-
1345).. • 

Group D-All Class IV Posts (Pay Scale of Rs. '50-11S 
to S9S-810). 

3.2 The posts to which direct rt.'Cruitment is made on all-India 
oasis by the Corporate Office are as follows: 

(i) Engineer Trainees 
(il) Executive Trainees (Finance &: Accounts) 

(iii) Medical Ofticet'S 
(iv) Junior Executives (Personnel) 
(v) Accountant Trajnee.~ 

3.3 Recruitment to these posts is made on all India basil throuab 
open advertisements. The selection process consists Of written Test 
and/or fnterview. The selection bolCd comprises of a Scheduled 
Caste/Scheduled Tribe member also whenever the Scheduled C8J~1 
Scheduled Tribe candidates are interviewed. , 

3.4 Recruibnent to the foUawing cateaoric6 of posts is made by 
\be concerned Unit but nonnally tbesc are advertised on All lodia 
basis ~ndiqg upon the requiremonts: 

( t) Jr. Executive 
(2) Accountant Trainee-... 

17 
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(3) Supervispr Gr. TIl (Canteen/Guest House) 

(4) Medical Techni. Gr. III (Radiography) 

(5) Physiotherapist 'Ot. III 
,. (6) Medical Techn. Gr. lLl, (Dietician) 

('7) Medical Techn. Gr. ill (Optometrist) 

:'(8) .Medical Techn. Gr. III (Speech Theraphy) 

:.. 

(9) Medical Techn. Or. III (OccupatiQn Therapy) 

3.~ Recruitment to these posts is made through Selection Com-
mittees constituted tor the the purpose and apploved by the Competent 
Authority. A representative of Scheduled Caste/Scheduled Tribe 
communities 'is invariably included in the Selection Committees . 

. ,3.6 !In a further note furnished to the Committee, 1'1 has been 
explained that the recruitment to the post of Junior Executive 
(Personnel) is always done by the Corporate Office. The recruit-
ment to the post of JUJI or Execulive (Engg.) was earlier done either 
by the COl porate Office or the Units concerned depending on the 
requirements of units. When' recruitment w.as done, by a Unit, it 
was done to meet the requfrement of one or more Units. Presently 
the requirement to this po~t has been reduced as the Engineer 
Trainee selecfon is the mnin cha"ne! of induction of Engineering 
Graduate.:;. 'T1!~ ~ec"uitmeT1t to the poo;t of Accountant Trainee was 
earHer done by the Unit and presently: it is centralised by Corporate 
Office. ' 

Recruitment of Graduate Engineers 

3.7' It bas been stated that about 300 Graduate Engineers arc 
recruited in BHEL every year as Engineer Trainees on All India 
basis through open competitiv~ tests and iliterview. The advertise-
ment clearly provides the number of posts reserved for Scheduled 
Caste/Scheduled Tribe and relaxation in age. Copies of the adver-
~sements are sent to the Scheduled Cac;te/Scheduled Tribe Associa-
tion's as notified by the Government. Relaxation in upper age limit 
bv 5 vea~ ;0; Jllven to Scheduled Caste/Schedllled Tribe candidates. 
Tht: Wtittp., te"t is co,,,iucted aU over the cQuntry. The Scheduled 
Ca~e C!l,.,ti;ti~t~ are eiv-r.relATRtion ;n the'! 'written test qualifying 
~~ .. 1rc: '0" ...... nl1rnn~- n' ,.nlll'1 lifvinP.' for interview. Till 1982, aU 
Schedn1p,ti (""~te ,,"«1 ~,." ... Anl_" T-ihe candidates who aDDeared in 
the written t~d "'~ .. ~ cQl1 ..... f~ int~rvit!w irrespective of their written 
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test score. \ By this the Company was able to wipe off the back. lOS 
in SchedUled Caste category. In case of Scheduled Tribe category, 
the practice is still continued and .all those who appear for written 
test irrespective of their score in the test are called for interview. 

3.8 The interviews are. conducted at four centres i.e. Bombay, 
Delhi, Calcutta and M3dra~. . The candidates are paid lind Clasl 
retum fare by tram for attending the interview. All tbe Scbcdulecl 
Caste and Scheduled Tribe candidatc& are called for interview 80-
paratCly and a Scheduled Caste/Scheduled Tribe· Officer from Gov-
ernment is included in the Selection Board. The Selection Board 
assesSes these candidates by re.axed standafds. Separate panels are 
prepared for Scheduled Caste/Scheduled Tribe and operated accord-
ingly. . The se1ected. candidates are put on one year training on 
successful complet!on of which they a'e absorbed as Engineers. 

3.9 According to the figures regarding last recruitment of 
Eogineer Trainees made in 1983, total number of trainees recruited 
was 304. Number of posts reserved was 45 for Scheduled Casto 
and 84 for Scheduled Tribe (including backlog of 60 posts in Sche-
duled Tribe category). 1018 Scheduled Caste and 166 Scheduled 
Tribe candidates had al'phd and 620 Schedu:ed Caste and ~7 Sche-
duled Tribe appeared for written test. 186 Scheduled Caste and all 
Scheduled Tribe candidate41 were catled for interview. 74 Scheduled 
.Ca4lte and 27 Scheduled Tribe were selected for appointment out of. 
135 Scheduled Ca~te !Inri 52 Scheduled Tribe candidate'! who ap-
peared for interview; 47 Scheduled Caste and 20 Scheduled Tribe 
candidates io;.,ed. 17 Schertu!eti ('su;t~ a.,ri 4 Scheduled Tribe 
candidates who were offered aDooin~nts did not join. 

Recruitment on regionnl. biUU 

3.10 It has ~ stated that in Hyderabad Unit, the categOries of 
fOSls to wh;c,", direct recruibnent is made on regional bu;~, by notify-
Ing the reQuirement to the Local ,:;Employment Exchange are as 
fOllows~ . 

(1). Unskilled' Worker (Attendant, Sanitary Worker, Cook 
etc). 

(2) Arti4lans (Pitter.'rumer', Machini~ etc.) 

·(3) Sten~'" 
.' (\) ClerIc 



(5) Store Keeper Or. IV 

(6) Receptionist 
(7) Nurse Gr. II 
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(8) Ir. Medical Tephn. Or. III 

(9) DraughtJ~an Or. IV 

(10. Driver Or. IV 

( 11) Lab. Asst. Gr. IV 

( 12) Oar.\<. R~m Asst. Or:· IV 

(13) Mech. Or. IV 
(14) E. D. P. Operator Gr. DI (Key Punch) 

( t 5 ) Asstt. Fireman 
. ( 16)' ~urlty Guard 

3.11 Candidates sponsored by the Local Employment Exchanges 
in response to the requisitions are called for. necessary test(s) ud 
after paSsing the test(s) etc., they.are interviewed by the Quly con-
~tituted selection Committee arid Selection proceedings are finati&ed· 

3.12 Percentage of reservations for Scheduled Castes/Scheduled 
Tribes in H~badPniit for recruitment tbrough local employment 
c'Xdlinges is as under:- . 

Reservation for S.c. 

Reservation for S.T. 

13% 

3.13 In Hardwar Unit all the induction level pOsts from unskilled 
levo1 to diploma holders, the nta:Ximum of pay scille of which is upto 
RI. 1250/-, arc ~ited tbrotlgh local Employment BXchanges. These 
posta are advertised in the leading newspapeJ'lODly, when suitable 
candidates aIf not available, through local Employment Exobang. and 
neighbouring' employrner.~ exchanges. 

~.14 Vacancies are notified to the local Employment Exchange 
giving the number Of posts reserved for Scheduled CastclSchedl6ed 
Tribe. age relaxation and concession in experience admissible ·to them 
nnd in case the. response is not adequate, the vacancies are notified to 
the neighbouring employment exchanges by the local· Employment 
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&cbaDge. nao ttt'Jtifications are subject to the provilion fA. Employ-. 
meat e~chanp' (Compulsory Notification of Vacancies) Act, 1959. 

3.15 Percentage of l'IC$CI'Varlon for Scheduled Caste I Scheduled 
Tribe in Haniwar Unit for rcctuitment througb local Employment 
EI.ohaa&e. is as under:-

Reservation for SC 
Reservation for ST 

3.16' It has further been sta~ dial while notifying the vacancies 
k> tho EDlployment Exchange'!l, tile number of vacancies roeorved ~ 
~lled Caste arid Stbeduled Tribe communities out of .. IOUl 
vacancies are clearlY indicated so that against these V8C1lDCiea tile 
cnijJloyment ex.change would forward sufficient number col candidates 
belonging to these communities. Unless the Employaaeat ExchanJOs 
sponsor Wcquate number of suitable candidaCIes, there would be .. 

" ordinate delay in filling-up of reserved vacanCfel fOr Seheduled CMtC/ 
Scheduled Tribe candidates. In the process of issuiag the 'Non Avail-
ability Certificate', the EmplO)U1lent &,changcs initiate steps includ-
ing advertising exclusively for Scheduled Caste and Soheduled Tribe 
candidates and this is causing delay. If it is feft to the emp10yeftl to 
advc;rtise vacancit$ in case the loea) Bmptovmcnt I!.xcban~ caftft01 
rea(illy sponsor adequate number of Scheduled CastelSchedllled Tribe 
candidates, the delays can be minbnised. . 

3.17 Simultaneously the vacancie~ are brou8ht to the notir'~ of the 
r.lCo.~1rised. As..~ations/Organisations, at local. State and Natiooal 
level representinp the Schetiulcd CastelSchedulcd Tribes so that tbey 
may advise the Scheduled CastelScheduled Tribe candidates about, 
the proposed recruitment. Copies of DOt only advertisements but also 
notifications to Employment Exebanlle are broullbt to the notice of 
local M.L.As, Commissioou for Schedulelt CastelScheduled Tribes 
aAd other authorities. 

3.18 As rcurds deLw in adverl isill2 the post<; :lfter the Bt)t)lOvmenl 
EIt" failed to sponsor suitable Scheduled CastclSchedu1ed Tribe 
candidat~. the representative of the undertakinr stated If!! under 
dwing evidence:- j 

"AItI:t we receive' a non-availability oertifictte from the Em-
ployment Exeblange we adverti.se the posts. The difticulty 
is that the Employment Bxchange takes 10' to,12 weeb. 
But it is not in aD the places. The question was related 
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to Hydcrabad and there they have been contacting the 
Commissioner for Scheduled CasteslScheduled Tftbcs and 
we fccl that the action that has already been taken should 
by and large solve the problem." 

3.19 When it was suggested that Scheduled Caste/Sche~uled Tribe 
orgaDlsatlOn:. "bOUIU <ll"v UI! CUllLaCL':u to suggest ~cneouled Castel 
Scheduled Tribe candidates, the repreSen.ative of the Ministry stated 
under the rules tbcIy firSt give notice to the Employment Exchange. If 
no candidates are available there~ they write to other Employment 
Exchanges. They advertise for the posts only aftar obtaining non~ 
availability certificates. from the Employment Exchange. AB regards 
Scheduled Caste and Scheduled Tribe organisations the representative 
of the Ministry suggested tbaf it would be !:!etter if a consolidate<t list 
of such organisations was circulated to the Undertakings. 'I'hcy had 
no objection to write to these organisations and also to publicise 
through All India Radio in regionl\llanguage. 

'3.20 c;>n being enquired whether the s\Wqlel's who were employed 
88 oontract labour at Hardwar unit Of Bharat Heavy Electricals Limited 
would be made permanent the representative of the Undertalcin,g stated 
during evidence that tlJt:, work of cleanliness and other items of wor~ 
.'Were given, on contract basis under the Regulations framed for the 
purpose. It was the contractor's responsibility to employ the labour 
for gotting the job done. Some people had taken this matter to the 
court. The case was still pending and the matter as such was sub-

ju(lice. 

3.21 He further stated that whatever vacancies existed in tJt, 
Undertaking these were fined, Up according to a set procedure. Only·· 
those employea; were taken into consideration for the purpose of cal-
culatin« percentage of reserved posts. They did not take into account 
the persons employ~ bY the contractor. The contractor's employees 
were not the employees of Bharat Heavy ElectricalsLtd. The wor~ 
on contract basis was got done by Bharat Heavy EJectricals Ltd. at 
many places in India as well as out of India. 

3.22 When asked whether only the S\Wepe1'S were engaged on 
contract basis or people of other categori~ .wcre also engaged· on cOn-
tract basis, the representative r:A the Undertaking§.tated that several 
types of Work which were rI. temporary nature were. got tione on c0n-
tract buiB. ., 
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3.23 In reply to a que!ltion whether they did not tecHt neceasary 

&0 abolish the contract system and absorb them 81 their It8ft, the l'&-
prCacmativo of tho UDdertakiDg replied as UDder:-

"We will examine it ... ·.and whercvcr it is . possible to. abolish 
the contract system it will be done &n!i we will give them 
full time job'." 

3.24 'l1Ie Committee DOte that recndtm,at ~ Enllaeer 'I'ndaeeI 
.. made on ad India basis by tbe Corponte o8ice Ib~'" • WdtteD 
t- and Interriew. 

3.25 'I1le Committee fbrtber Dote abat for reerultmeat 01 ~ 
Deer Trainees Ia BIlEL, tiU 1982 aU Scheduled Cade " Scbedaled 
TrIbt candidates who .p.,eared In abe written test were called for inter-
view INespedive of thir marks in. the written test. By this method' the 
("ompany ,rnt; able to clear the backlog in tlJe calerilry of Scheduled 

. C85tes. The Committee feel that this methOd should not have. been 
discontinued as It Is helpful for ftllln~ the current reserved QUotA and 
also for clearing the prqIous backlog. The Comm1ttre therefoff ..... 
commend that the practice of caDinS! all Sched"if-d CnstefScht.'4uled 
Tribe candidate!! who have apoeared in floe ",rift"n ....,. tut' Inteniew 

. should be continued tDJ the backlog Is wiped out completely. . 
3:26 ·It hM been stated that candidates III«'JP('tf"d on th.. b8'iit. or 

written te:rt and Interview are put On o~ :vear traiDln! on I'IIIC'~II' 
completion of which they are absorbed .. " Enl!fneers. 'Ole CommtHet! 
recommend that Scheduled Cao;telScheduW Tribe rlY"tf'''afe<l who """. 
Rot successful at the end of one year tralnin1! lWrind ""nl1h1 not M 
reiected outridlt. They lIhoulcl be pot on tTstlnhHr 'Ot' II fn""pp ~""d 
of Ollie year 80 that they Ret a ~ond cltBnce tn m'lke 00 tit.. "pfl,.,-~,. 
;:1d may be ultimately absorbed in the orgaailation as fir .. .,.,..,., . 

3.27111(' Committee also recommend that an offICer beJontin1r til 
~hed.1ed Castel~hedolecl TrIbe cOnuDUDitv ldtoilid be inclnd .. .tt In IIU 
Seledfon Boa.. lrrespectfve 01 flte f1K"f wttet .... r t.... ~1"CtIM k for 
peen .. candidates or for Scheduled ClltelSclleduIed Tribes candldafer. or f. boda. '. ' 

·3.28 11Ie. COIIIIIIIttee DOte that one 01 the re....,..-. for dt'l~ in 
ftJlln&: up' reaerved .... Ies In Bydenhd tJnIt k that .. F.mpIo~1 
Esdi .... takes 10-12 weeks ~-~ .. """"""1Ittb'Hfy certl8-
cafe:. .. dae abseace 01 1IOII-IIftIIaIJUky eertllcate. the eom .... " k 
IIIIabIe to ksued ... ,ertlauaeat for die I'I8II'Yed ~. 11w,reDl'e-
_tadft of the U ......... h_ .............. - ..Idawet' ..... ""'" .... , 
ben IOIICIIctIaa die C ........... .. ScW.Ied c.- .. "tb''V' -
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TrIbes III this repnI and die adioD "til wouW by aad Jarae _Ive 
the problem. The ~ feel daat eQaploymeat ExchangeS shoald 
not cake 1II0le tban 2 wedts for IssuJDg noD-avaiIabDity certlftc:ate in 
case they arc unable to sponsor candidates to. fiB the posts rellerYed for 
Sclaedoled Castes and Scheduled Tribes. Tbe Committee, therefore, 
recommend that the Ministry Or Industry (l)eptt. or Heavy lDdusu,) 
sIlouId tae up this Dfltter with the Ministry of Labour (Directorate 
General of Employment & Training) for issue of necessary iDstrudion 
to Employment Exchanges in this regard. 

3.119 The Committee further ~note that copies of advertisements H' nl)tifications are brought to the notiCe of local MLAs, Commio:-
Sioft('ll for Scheduled Cutes and Scbeduled TrIbes and other autb(,· 
ties. The vacancies are also brought to the notke Of recognised A"'·t~. 
ciatioits/Orgmlisations at local, State and National level. Doring evi-
d.en"(' tb? representative of the Ministry, stated t,hat it would be better 
if 9 con!i;o!id~fpd list ~ stich o11!anisat;ons was cl .. ,.uhtlUl to the Under-
tal;i'!1.g!. In this connection th,e Committee would like to point oot that 
a J~,.,i nf !)':<;orHions recognised u representative of Scheduled Castet.'l 
and Stheduled Tribes to wbom the reerved vacancies should be notlfi"r.1 
is E1Ve.11 in Al"neodix II of the Brocmre 00 Reservation for Scheduled 
Casteo; and &l,oouled TribeS in services (6th Editioo) brou~ht out ),;V 
au,' Deptt. of Pel'Soooel & Admioistrative Refonns, Ministry of "Omt 
Affnf~. Thl' . Committee recommend that the Ministry Of Indulllf'"' 
(I)eptt. of H~IlVY Indust.,-) ~hould IIItlP"IV a OODV nf fhi .. brochore to 
all Pnbl;<" tTndertakinp.Cl· und .. r their administrative contrOl who should 
be mlitnJdtd to send emplDymellt notiqes to 4hese a.~iations J'iC-
IUIuJy. ' . 4.' , 

3.30 The Committee further rerommen.t that enni~ 0' adve1dse-
~t" Imd notifications for resened vacancies shoold also be ., ~ 
.~ Members of the P.rliamentary ColDIDittee on tile Welfare of Sehe-
.. led Castes and Scbeduled 11rIbes. 

, 
331 The Committee note that several types of lobs in DBEL soda 

as c!ean1iness etc, are ~ot done tb~ contract 18bour~ nus Is done 
ad"" Replations fraJned by the U~ertaking for dds· p1lfPO'le. 11w 
CO!!tractor's employees are Jlot 'file em.,Jov~ of the lTndertaldnp and 
- soda they do not _ the beDe8t of permanent employment In BJI1l'f, 
~ the reseneK posts. 'I1Ie representative of the tTndertatlng 
stated daring e'fldence that die· question of contract ...... would lie 
enmIned and wherenr It. "118 possible to .boM the CQIlMd· tmfeIIl 
it would be done and the employees would he tdvea· .... tIaie·..,.. 
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3.32 'J1te COlUllttee feel ......... dull • bI& orpaisatioa Ilk,' 
BIIEL are ..... to elllpIq)' Sweepen OD .............. 8Dd dIey arc 
IIdII eaeoaragiDg the. ~stem of eo.a.ct....... 'l1Ie CommItCee no 
COIIUIICncl that BBEL sboaId employ Sweeper on a regular balls and 
the practice of employ .. diem through coatracton sbould M stopped 
feidawlll. .. 

, 
.. B. RelaxationslConcessions 

3.33 It has been stated in a note furnished to the Committt:e thaI 
the following relaxation"/co~cessi(ms are allowed to Scheduled ('a~tc 
Scheduled Tribe candidates at the time .of recruitment: 

(i) Rellllxation in upper age limit by 5 years. 

(ii) Minimum experience prescribed is relaxed by a maximulIl 
of one year if originally prescribed ex~ence is .1 1(' :'i 
years, by a maximum of 2 years if the orginally prcscrihr.d 
experience is (; to 10 years and so on. 

(iii) Relaxation in ~ written test qU<llifying marks in the C!lw 
of recmitn1cnt of ETsjJEI(Per) IAccountant Trainee post". 

(iv) Assessment of Scheduled 'Ca~telSchcdllled Trine candi· 
dates by the Selection Boards is done hy I elaxed staqdards 

(v) Scheduled Castel Scheduled Tribe candidates are considercU 
for appointment to the post of Engineer Trainees is eve-II 
it they have no~ passed the final Engineering Degree CXH-

mination in first attempt, whereas this condition is ~trictl}' 
applied in the c* of general candidates. , 

, 3.34 It has further been stated that in Hyderabad Unit, for recruit-
. ment to Group 'B', 'C' and '0' posts, Scheduled CastelScheduled Tribe 
candidates arc dc~Jared ~ckcted even if they ~ecure 55 per cent mark . ., 
in thelniterview'wherells the qualifying marks are 60 per cent for 
others. Scheduled CastelScheduled Tribe candidate!; are also intervie~~ . 
ed separately and not clubbed with general candidates for adjudginp 
their suitability under relaxed standards. lAo , 

3.35 RelaxatiOM given to Scheduled CastelScheduled Tribe eOl' 
ployees who come within the zone of consideration lor promotion arc 
u....,.ul1der:-

fa) S marb are added to the aggregate marks ~ ..... 
them. the oua'ifvin2' marks heinll 60 peT' cent for Career 
Growth IJKl 7S per cent for merit promotloa. Tbosc 
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Scheduled Caste/Scheduled Tribe employees who, get tbe 
minimum qualifying marks by this concession are 
included in promoti,on list.·· ' 

. (2) Scheduled Caste/SCheduled Tribe employees are separately 
adjudged by the Departmental Pnp0tion Committees 
while assessing their suitability for promotion. 

3.36 At Hardwar Unit all the eligible Sched!ped Caste/Scpeduled 
Tribe employees in the Zone of Consideration for promotion are pro-
moted unless they are unfit on the ground of misconduct or poor work 
performance. While assessing the Scheduled Caste/Scheduled Tribe 
candidates by the DPC, ACRs of the Scheduled Caste I Scheduled Tribe 

. emplQYees are upgraded. For merit rating promotion, though the ~ 
motions are only to reward foJ;' the outstandm,8 performance, Scheduled 
Ca. .. te/Scheduled Tribe employees are given 5 per cent extra marks 
over the general candidates. 

3.37 The,Committee note that 'relaxation in written tests qualifyinll. 
mark.~ is given to Sc~£duled Caste/Scheduled Tribe ('andi"ll~ in the 
ca'ie of recruitment of Engineer Trainee posts. The Committee recom-
mend tbat tbe maximum number of markOj fliven to Schoouled Castel· 
Scheduled Tribe candidates as relaxation in writtpy, t"st 'Ihnuld be spe-
cifically stated in the RecnJitment Rl~!es. It should al'lo be precisely 
mentioned in the advertisement [or recruitment by a written test. 

" 

3.38 ,It has been stated that at Hardwar Unit all the elifllule Sche-
duled Caste I Scheduled Tribe employees In the. zone of consideration 
,for promotion are pro~oted unless ,they are unfit on the .,-oond of 
nliscondllct Or poor work perfOt'Dlance while in ree:m-d to the· Hvderabad 
Unit it has been stated that ! marks are added to the tltNrePBte marks 
eb.ainecl hy Scheduled CastelSchedoled TrIbe employees. Th~ Com-
'Dittee are surprised to note that relaXations/C .. "~q"iIl"., Piven to Sche-
tluled CastelSc;'beduled Tribe candidates are different in the two .Uni~ 
ef DBEL. The Committee recommend that there relaxation should be 
a uniform patteru for givlne concessions to Sdtf'duled Ceste/Srlledokd 
"'I1ribe employees in promotion in the "f'aIious DIlks of the Undertaking. . .... .. 

c. PromOtIon 

3.39 It has .been stated that percentage of reservafio,ns in promotion 
in Hyderabad and Hardwar Units. of B~L are 1 S per cent for Scbe-
duled Castes and 7*% for Scheduled Tribes. The reservations have 
been brought into eft'.ect fl'Olll 4-11·1974. 
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3,40 It has further been stated that in BHEL thctei& a 'caroer-
growth-oriented' 4'6 well as 'merit-recogtrition...tJriellI:ied' promotioo 
policy. 

(i)C4reer-growth-oriented promotion policy: 

. If an employee completes a minimum period of service in a ~ 
cular grade in the same post, he becomes eligible far considel'atioll. 
tor promotion on 'career growth' basis. These promotions are baaed 
on average performance of the employee without any adverse record 
like 'irregular attendance', 'poor periormance' etc. The promotions 
are also subject to suitability of the candidates as well as organisational 
requirements. 

(ii) Merit recognition-oriented promotions: 

It is with the philosophy that in any working group the~ would be 
a very few outstanding members who would be contrihutiag to the 
performance! of any task in an effective manne-r by their own innovative 
approaches, witb more and r.lOre progressive thinking for the accom-
plishment of the task.. In order to motiv~te such people, as it stand. 
today, the Company has a policy to identify them and reward them 
with a promotion much faster compared to thle olhers in thQ Group. 
Such promotions are limited to a maximum ] 0 per cent. 

3.41 All efforts are made to maintain the number of promotions to 
the extent of the percentages prescribed under the reservation orders. 
Officers belonging to Scheduled Ca~tc/Scheduled Tribe communities 
are included while constituting the Departmental Promotion Com-

mittees. 

3.42. The following relaxed standams are aI'Plied to Scheduled 
Caste/Scheduled Tribe emplsJJ;~ w~o come within the zone of con-
sideration for promotion. . . 

(1 ~ S marks are added to the ajrgregate marb obtained by 
them, the qualifying marks he:in, M% for Career Growth 
and 75% for merit promotion. Those Scheduled Cafltel 
Scheduled Tribe empJ~ who get the minimum quali. 
fying mark by this Concession are included in promotion 
list. 

(2)·SchcduIed .CastelScheduJed Tribeernployees are separa-
telyadjudaed by the Departmental Promotion Commit-
tees while ~ng their suitability for promotion. 

20is LS-3. 
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3.43 According to information received in r~!lPCCt of .Hardwar 
Unit, under career growth oriented promoti~ pollcy, there 18 a fixed 
eligibility period for consideration for promotlOn from one pay scale/ 
post to the other. 

3.44 There is no limitation of post concept in promotion .. In other 
words the total number of promotees is decided on the basIs of total 
numbel; of eligible candidates as per the prescribed eligib~lity ~od. 
]f 200· employees have completed e1iifbility period for consldera.t1OD .of 
a particular promotion, all 200 will g~t pr~oted unl~ ~n~ 18 adr-
judged unfit for promotion by the duly constItuted Promotion Com-
w~. \ 

3.45 The system of promotion is through a duly constituted Promo-
tion Committee. The proceedings of this Committee are further scru-
tinised by Dy. G. M. Review Committee, and then further reviewed 
and approved by Chief Executives. 

3.46 Since there is no concept of vacancy oriented promotion in 
BHEL, no reservation is called for. In fact, in their case reservation 
concept is not relevant ao; much as aur the employees completing the 
eligibility period are promoted to the next higher scale and to that 
extent promotions in Bharat Heavy Electricals Limited are 100% bar-
ring the unfits. 

3.47 Detailed Pomotion Policy of Bharat Heavy Electricals Limited 
is given in Appendix-IV. 

3.48 Minimum eligibility periods of service for promotions from 
one grade to the next higher grade under career growth policy as fur-
nished to the Committee are given in Appendix-V. 

. 3:49. Tn reply to a question a<; t8 how the reserved quota in Promo-
hon IS filled by Scheduled Caste/Scheduled Tribe candidates if there 
are n<;>t sufficient number of Scheduled Castes/Scheduled Tribes in the 
feeder cadre, the Committee have been infonned as under:-

"BHE~ P~omotion Policy is ca.r~er growth and not vacancy 
onented. Un~er the Policy, aN those Scheduled Castel 
Sch~dul~d Tnbe employ~. who fulfil the eligibility 
;period In tenus of length oP service in a grade .( Govern-
ment orders also prescribed minimum service in a grade 
.as one ~ the criteria for' eligibility for promotions) are 
mcluded In th¢ consideration zone,. unlike 4 or 5 times 
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~ number of posts likely to be ftJled und~r the Govern-
ment Scheme. If the nwnber of Scheduled Caste/Sche-
duled Tribe employees eligible for consideration for pr0-
motion is less than the number required to meet the pres-
cribed percentage. in such cases additiooal numbers can-
nat be added for con~idcr8tian as lheimportant criteria of 
eligibility is the length of service in the grade and atl those 
who fulfil the criteria are alreadv c,)nsidercd. Even under 
the Government directives onlv· such of those Scm!duled 
Caste/Scheduled Tribe candidates who fulfil the criteria 
of minimum eligibility period in terms of length of ser-
vice are considered and there are no directives to rela~ 
the minimum eligibility periOd for p"omotion." 

3.50 As rega!'ds the procedure followed by the Promotion Com-
mittee foc promotion of staff, it has been stated that in the normal 
promotion (time orientod) the Departmental Promotion Committees 
form~ for various cadres consider all aspects including qualification.;, 
performance in the interview wherever held. ACRs, anenda.ru:c and 
general service record. Various aspects are given weighita!l-e and bued 
on the total score the employees are a~sessed regarding their suitability 
for promotion Or otherwise. The recommendations of the Committee 
are submitted to the Head of the Division for approval and thereafter 
the promotion orders are issued irrespective of the availability of the 
v6tancies. 

3.51 As regards the reservation quota for Scheduled Caste/Sche-
duled Tribe. tho~e who a1'e in the consideration 10ne have even 1 OO~ 
chances of promotion if they are otherwise not found unfit on account 
Of indiscipline and poor performance of work. The Departmentd Pro-
motion Committees whfle assessing the Scheduled Caste/Scheduled 
Tribe employees give due weightag,e and consideration and relu the 
standard of 8S.'iC5Smcnt in their casc. The '()epartmental Promotion 
Committee includes a repre~tative from Scheduled Ca!ite'Scmlduled 
Tribe community. Where the percentage of the Scheduled Caste'Sche-
duled Tribe promotion is below the pre~ri~ percentage it i'l main'" 
due to non-avarlability of e'ligi"'e ~hedUJffl ("a*l&hedftJed Tribe 
employee! in terms of the criten. .U pre§cribed. 

3 . .52 In regard to the merit oriented oromotions. the candidates with' 
outstanding performance are interviewed by the OepartmentSil Promo-
tion Committee and the criteria of auewnent is basicallv the identi-
fication of employees who have made significant oootribution in the 
relevant/allied field of activifies. The number of such promotion,. is 
very ~imited and equal opportunity and due con~ideratfon is riven 



30 

to the candidates belonging to Scheduled Caste/Scheduled Tribe COIll-

munities also. The Departmental Promotion Committees include a 
member belonging to Scheduled Caste/Scheduled Tribe community . 

. 3~53. Data regarding posts filled by promotions in Hyderabad and 
Hardwar Units of BHEL during 1982, t 983 and 1984 is as under:-

HYDER,\l\,\D iJi,IT 

Tot:.1 SCfST T.)!; 1 SCiST :\0. "I 
co!,.~·.iij.' - t'(I~ "ijc! •. - P", f'"'l- V "II" - SC/ST 
11 cl I'U ' I r c! Ilfl 101 P'"(l-

rn.')t< d 

1127 ~23 nn(j ,1;7 5t; 

1070 11\" r~,):J. 12.j (;1 

, (; , ,~ :2~..! J ~~~n ~'.!~.j f ~!l 

17"'1 '.}',~ 7 q(;-t ']:~2 4,) 

I !Ii'! '-~ 7·1 ,(.';11 2r;fi If: 

'.)4-:l !.!Jl; I :12;J ,n·1 :l~ 

--_ .. __ ... _----------_._--_ .. __ ._---_._---
H\Rli\\'.\R CST"!' 'CFFP, 

.--- "-_ ..... - . 

I vt~.} 27() .. , ~. i 1: :,u ;1 ',.' 

lDt:3 :.It,() :H ~~:.l :11 :1 
IUU:l ~l~ :i" !.! I ~~ 27 ~, 

3.54. The representative of the Undertaking stated during evidence 
that under the merit-oriented scheme, they were giving accelerated 
promotion with a .view to encourage outstmding employees. In . such 
cases the peri,od of eligibility was reduced by one year. Only brilliant 
peop~e were selected under this scheme. 5 per cent" differential was 
given in tho selection in Hyderabad Unit. The accelemted. promotion 
was given in a very limited way. . He furth.et statl!d that in normal pro. 
m0Uc:ms, 'among SchedUled Castes only thoSe were not promo~ against 
whom there were cases of indiscipline or misconduct or were unsuitable 
for the post. Absenteeism was the main factor for not giving promotion 
to Scheduled Caste employees. 
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3.55 In reply to a question whether they found it diflicult to main-
tain the requisite percentage of Scheduled Castes in promotion, the 
representativt: of the Undertaking stated that in 1984, out of 223 Sche-
duicd Caste/Scheduled Tribe· candidates wno were eligible for pro-
motion, 167 were promoted. 47 were not promoted on account of mis-
conduct and absenteeism. 5 were found unsuitable anu 4 were promoted 
in other categories. They were given special training to enable then' 
to get promoted. 

3.56 When asked about the criteria for judging the capabi~ty of 
the employee., he replied that a Committee was constituted for the 
purpose. 

3.57 On being pointed out that Scheduled Ca'\tc/Scheduled Tribe 
employees were often declared unsuitable in spite Of their gOOd record 
of work. the representative of the Undertaking sta~d during evidence 
that there wa., fool proof system to guard against this. In '984, in 
HEEP Plant of Bhlitut Heavy Electricals Limited 1464 persons were 
promoted out of which 277 were Scheduled Caste and 45 people were 
dropped. Only one out of them was uropped l)l1 the basi~ of perform-
ance and others because of indiscipline or absenteeism. 

3.58. When asked how they ensured reservation in promotion uphl 
the prescribed percentage under career-oriented scheme. the represen-
tative of the Unde:rtakill!! stated as undcr:-

"TIle concept of vacancies and reservation is related to the 
eligible people and only that number can be promoted 
against the number of vacancies avaJable. In 8harat 
Heavy Blectricals Limited the policy is that eligible Sc:h,' 
duled Caste and Scheduled Tribe people, if possible, be 
promoted l00I}L If somebody is not promoted, it could 
be so because of disciplinary action dgainst him or be is 
not suitable due to some other reasons. This policy iI for 
more generous. The basic thing is when we induct, there 
should be sufficient number of Scheduled Caltes and Sche-
du~d Tribes. That is the main purpose. On time basis 
more and more people will be getting promotion." 

3.!9 The ComtnlUee note that Ia BHEL dIere .. C ........... 
promotton policy ... in Central Go ...... oIiceI.... _e 
v~ orieIIted ..,..... of promodon. UIIder'Ca!eer G ...... ,..,.. 

-In Hyderabad Unit Of BHEL. 
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promotion does, not depend upon availability Of vacaades aad ,the em-
ployees including those belonging to Scheduled CaS&e/Schedaleci Tribe 
who have completed a prescribed period of service in the lower IlBde 
arc upgraded subject to their satisfactory performance. nere is reser-
hIli on in promotion to the extent of 15 per cent for Scheduled Castes 
and 7.l per cent for Schedured Tribes which is effective 110m 
4-11~1974. ~hedulcd Caste/S~hedulecJ Tribe employees who ccnne 
within the zone of consideratioll are given 5 marks concession and are 
adjudged separately by the Departmental Promotion Committee which 
assess tbeir suitability. 

3.60 The Committee feel that in Central (;ovemment offices, in 
promotiolls made on the basis of seniority subject to fitness there is no 
possibility of Scheduled Ca.o;te/Scheduled Tribe employees being drop-
ped from promotion if the V8Caucies are available and are also reserved 
in acco .... nce with the points in the roster ,unless they are found unfit 
for promotion • 

. 3.61 The Committee are of the view that in the absence of any 
roster system of promotion for Scheduled Castes/Scheduled Tribes in 
BHEL, the Scheduled Caste/Scheduled Tribe employees have not been 
placed in any advantageous position by the extension of the scheme 
of reservation in promotion to that undertaking since 1974. The 
Committee would Hke the Department of Personnel and Bureau of 
Pub lie Enterprises to examine to what extent the element of reservation 
ill promotion is beneficial to Scbeduled Caste/Scheduled Tribe emplo-
) ees in the undertaking which have career growth policy of promotion. 
The Committee desire that SOllie protedure sheuld be demedto en.'iure 
that the prescribed percentages under the 'ReselVBUon Orders go to 
l. .... pIoyees belon~~ to Scheduted Cafite/Scbeduied 'J1ribe under this 
scheme. ' " 

3.62 Tbe Committee have been informed duriDg evidence by the 
representative of the Undertaking that among Scheduled Castes and 
Scheduled Tribes only those were not promoted against whom there 
were cases of indiscipline or misconduct or were unsnitable for the 
post. The Committee, ·however, find that 8 Jarae number of eligible 
Scheduled Caste/Scheduled Tribe employees were not promoted ftt 
Hyderabad Unit and BEEP of Hardw8r Unit durin2 tbe years 1982, 
1983 and 1984. These constitute 2S per cent to >30 per cent of total 
nWllber of eli2ib1e ·ScheduIed CQSte/Schedaied Tribe em~ees at 
Hyderablld unit aad 15 percent to 20 'per cent at KEEP of Hardwar 
{Jnit. The Committee ft(!ommeod that cases Of Scheduled Caste/Sche-
duled Tribe employees who were net promoted at the two units durinJ: 
1984 should be lreviewed at the ........ level and the Committee be 
apprlled of the reralt of the rnIew. 



33 

3.63 With a view to allay the teeltag of iujasdee or dillcrlalDaUoIl 
alllOllpt Scheduled Caste/Scheduled TrIbe employees ... CoIHUttee 
also recommend that la future, all cues Gf SC/Sf e...,ao,ee. who .,. 
dropped out at the time of promotion should be placed for IlfPI'Ov" 
of Chief Executive of the UDit befOre the results are MIlOU.DCed. 

3.64 A«ording to the promotion poIky, an attempt is always made 
by the Divisional Head to explain to aD employees the reaOlll for ... 
non·selection 80 that the employee bas an opportunity to make up .... 
deficiency in the relevant areas. There Is aIIio provision in Ibe poIIq 
for an employee to submit a represent_loa apinst his aon-seledloD. 
'The Committee note that there Is no fixed or rexuJar procedure In die, 
Comp8Dy to intimate to employees about the reMOas for non-lIeIeetIon 
for promotion. 1be Committee recommend that rea..,... tor die DOlI-
seledion for promotion should be intimated to tbe employees to ..... 
them to make represeDtalions in an effective manner or ID.IIft ....... 
to impron their perfonnance. 

D. Recruitment Board/Departmental Promotion Coaunidee 

3.65 It has been statcd that composition of Selection Boards/Com-
mittees is normally as follows:-

Chainnan: A Senior executive/Specialist of the Company pertain-
ing to ~c field/discipline/trade related to the post. 

Member: Officer of Personncl Department. 

Member: Officer of Training & Development Deptt. (for selections 
of skilled categories). 

Member: Officer from SC/ST Community. 

Mea1ber: Representative 0{ State Govcnunent (Normally from 
Industrial Department). 

3.66 A member belonging to Scheduled Caste/Scheduled Tribe 
co~uni&ies is included in aU Selection Committees, The SC/ST 
olicer is 8I8OCiat,ed as a regular member of the Committee, even wben 
poeral undidates are being interviewed. 

3.67Ia ~ of Hardwar Unit, it has been stated that beIidaJ 
ODe officer eX concerned department and one officer of Pcnonnol Do-
partment, one Scheduled CastefScheduled Tribe officer and one be. 
Ioopng to ~ty communities are associated with the Selectiolt 

Cnmmitteea. 
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3.68 It is ensured that at least one person belonging to Scheduled 
Caste I Scheduled Tribe is included in all such! Selection' BoardslCom-
mittees even when candidates to be interviewedbclong to general 
categories. I 

• 
3.69 It bas further been stated that Departmental Promotion Com-

mittee constituted 'for recommending candidates for promotion in vari-
ous categories of posts normally consists of the concerned Departmen-

. ta'! Head and representatives from Engineering Department, Technology 
'. Department, Engineering Department, Personnel Department and an 

OHicer of Scheduled Caste/Scheduled Tribe. 

3.70 In reply to a question whe1her a Scheduled CasteiScheduled 
Tribe member was inval'iably associated with selection board even 
when there was no Scheduled CasteiSchedult"d Tribe candida.te,. tl;: 
representative of the Undertaking stated during evidence m; undclr:-

"I am told we are already doin? it hut if it is not being done. 
I give a commitment that it will he done." 

He also stated that Scheduled Castes were interviewed ~eparatcly 
only in case of special recruitment, otherwise they were interviewed 
alongwith others. 

3.71 ne Committee note that a member belonj[ins;: to Scheduled 
('aste/Schcduled Tribe is invariably associated with Selection Boards/ 
Departmental Promotion Committees as per Government directive. 

3.72 De Committee have been informed during evidence that 
'Icheduled Caste candidates are interviewed separately only in case of 
special recruitment, otherwise they are interviewed aJongwith otber~ . 
In this connection .the Committee would like to draw attention to th" 
Ministry of Home Affairs O.M. No. IiI I 77D-Est. (SCT). dated 31·7·70 

according to which interview of ScheduJed Castes I,Uld Scheduled Trfh"" 
candidates should be held on a day Or slttine of the.Selectfon Com· 
mittee other than the day or slUing on which ~eneral candidates are 
to be interviewed so that Scheduled Caste and Scheduled Tribe candi-
dRtes are not· ~dled in comparison with eeneral candidates and the 
interviewina 8uthoritviBoard islare prnminentlv &'W9re of ftte need for 
jodgillJ the Scheduled Caste/Scheduled TrIbe candid~ bv· relas:ed 
standards. De Committee recommend that this dfrectfvt> 5honld be 
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followed scrupulously by BHEL. SaIeabIt Jastructions Ia dais reprd 
should also be circulated to all the DDits of BHEL. 

E.R08ters 

3.73 It has been stated that rosters are being maintained inBHEL 
for each category of posts and inspected periodically as per reserva-
tion orders. As the two plants at Hardwar Unit had separate recruit-
ment Cells, separate rosters were being maintained for the two J.,lants. 

3.74 In reply to a question, the representative of the Undertaking 
stated during evidence that the rosters were open documents. He 
a~sured that the rosters were being inspected by the Liaison Officer. 

3.75 Asked to state where the rosters were being maintained, lhe 
representative of the Undertaking stated th~t ~Ien; were being main-
tained at the corporate office only for engineer trainee~. For other 
categories of employees the rosters were muintained wherever tbey 
were deputed. 

3.76 When it wa~ suggested by the C'ommjUec that when recruit-
ment was done on all India basis. it should be kept in the corporate 
office. the representative of the Min istry stated: 

"That is a good suggestion. we wrtJ examine it." 

3.77 The Committee attach great Importance to the proper ..... -
tenance· of rosters, as in their view. rosters are the 0Il1y medlanhm 
through which the representation of Scheduled CMtew .d ~heduled 
Tribes lu services can be ensured. 

3.78 The Committee note that rosters are beln,! maintained In 
BBEL for eacb category of posts. ~ ColII8IIttft recomatead .... , 
separate 'rosten should also be mamtaiaN for potIts ftBed by ........ , . 
recruitmeot and by proJDOtioa. 

3.79 The CODIIIlittee fUl1her recommatd that ro.n in reaped of 
all posb to which recruitment Is made on aD Ind. '-II ...... be 
kept· In the COtJtdI'I* ofIlte provided there Is coaunoa senIoiIIy ..... 
penons can IM ...... erre.r from 08e...., ... the o8Ier. 

3.80 Dnl'lua eridence the rep~tfve of fhr Unde,..ldrt~ .... 
stated daM • dmdIIr WODIcI be ..... to ftle employees .... rotten were 
.. for iIIIpectIoa .,..... 'I1Ie COIiiWI" cJeovIreddt • tGpy of 
the dma ......... be ... to die COM .... ,.. ........ ... •• 
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F. De-reeenlldoa 

3.81 The Committee have been informed that the following num-
ber of reserved vacancies were de-reserved in Hyderabad Unit during 
each of the last 3 years: 

(a) Yer.r G,'oup ~o. of post. 

SC. ST 

1981 Group 'N 

Group'R' 

Group 'C' 

Group'D' 

SW('cprr~ 

II 

3 

3 

8 

7 

Total: 19 

19'h Group 'i\' 

Group'R' 

Group 'C' 6 

Group '0' 

SWf',p:·u 

Total: 7 9 

19113 Group 'N 

Group 'B' 

Group 'C' 6 17 

Group 'D' 

Swe.lP<'l" 

Total: 7 lIO 

3.82 In regard to the procedure followed for de-reservation, it has 
been stated that concerted eff0rt6 are made.to obtain Scheduled Castel 
Scheduled Tribe ~andidate& from the ~ &dEge aod ex-
clusive advertisements are also resorted to. In cases where suitabie 
and sufficiQnt number: 'of Sclteduled Castei~hedule4 Tribe candidates 
~ould Dot be 'Obtained, wre88lfttiollof the 1'OIts is made 1U1d the 
unfiHM . relel"fallollsare carried forward. 
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3.83 In a subsequent n<>te seat to the Committee. theY have been 
informed as under:-

"Unfilled reservations for Scheduled Caste I Scheduled Tribe 
during the last t1wee years bave not yet been~. 
Efforts are being made to fill the same during the .ubao-
quent years. In this connection exclusive adYel'titements 
have also been given for fiDing up certain posts in 
Group 'C' and '0'. In case of SllJinccr Trainee poets in 
Group 'A', although Scheduled Caste candidates arc 
available on relaxed standards of selection, adequate 
number of Scheduled Tribe candidates are not available 
in-&pite of considering them with lihe.ral rclaxatioas. As 
the unfilled r*rvjttions are carried forward, approval 
for de-reservation has not yet been obtained. 

For de-reserving any post, approval Of the competent authority 
viz., Chairman and Managing Director in respect of 
Group 'C' & '0' posts and Board of Directon in respect 
of Groups 'A' and 'B' posts is taken." 

3.84 Following is the position regarding exchange of posts bet-
ween Scheduled Caste and Scheduled Tribe and number of posts lapsed 
after ca·rrying forward the reserved vacancies de-reserved prior to 198 J : 

--- ---------- "'- -----.- . --------... --
Yt'al' G,'oup No, t'xchanK"d No. of we.,.d"" 

I.~I 

.-.----
SC ST SC IT 

1981 Group A 

Group R 

Group C .. 
GroupD , 

(includinlJ Sweept'rs) 

1982 Group A 
Group B 
Group C . .. 5 6 
Gr0.:x D. • S 

(incl ins SWerp«'rI) 

1983 Group A 
CAolip B 
Gr'oup C . 6 G 
OrOQP D . • 
(indalilal Swcepell) 
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Group 'C' posts lapsed during the above 3 years include those of 
stenographers, Draftsman, Telephone operft~r and Accountant Trai-
nee. 

3;85 In respect of Hardwar Unit, it has been stated that they ha\'e 
~-reserved/lapsed the posts for Scheduled Caste/Scheduled Tribe upto 
1977 and carried forward lipto 1980 with the approval of the compe-
tent authority. No. of posts lapsed/de-reserved during 1980 is as 
undcr:-

TillE L (HELP), H.\RIJ\v.\R 

:\0. \: vr<l 

Sf': ST 

~, 

;, ) 

Q,'oup'D' 10 

(Ex,,'.un'nJ( S-nil "v \V." k" "\ 
~ .. il ')' \VO,k'.I'i . 

. J ',,':.1 

I1HEL i(~}"l.'p" IIARD\\,IR 

f~roup 'U' 

(I;xducl:ng S.,l'.iILlY W,'rk\T':, S 1';1 'Y 
\\'0' k .. ". 

Totul 

I' ,J 

7<) 

, I J~ 

I I A~ \W" :-~PP' 0\'a1 0;' 

c: I' P" " I, Oflj{":, 

I~ 

'I' 

I jl 

" " 

4 .\ ... p r ;,pp"n\'a~ I, r 
C.,l'l'o:', c (In ; •. , , 

3.86 The representative of the Undertaking stated during evidence 
tPat the present posiQon was that in 19.81 the total number of reserved 
PllItS fined.in Hyderabad Unit was 58 Scheduled Castes and 28 Sche-
dulod Tribes, the number which oeuld 'not..be filled was 14 Scheduled 
Cutes and, 19 Scheduled Tribes, 'Out of which 2 posts of Scheduled 
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~astes and 4 of Scheduled Tribes were fined insu.bsequcnt years and 
the number of posts carried forward was ] 2 Scheduled Castes an~ 15 
Scheduled Tribes. In 19R2 the reserved posts which could Dot be, hUed 
up and were carried forward were 7 Scheduled Castes 1Dd9 Scheduled 
Tribes. ~.' . )~ "" 

3.87 In reply to a question the representative of the Undo'rtakint 
titated that they had not gone to the Board for dereservation and had 
themselves carried them forward. 

3.88 The representative of the Undertaking further stated that total 
number of reserved post .. which lapsed during the yoars ] 981 to ] 983 
was not much as compared to the total number of &:heduled Castesl 
Scheduled Tribes recruited during these years. 

3.89 He gave the following figures of Scheduled (ast~ and SchOo 
duled Tribes recruited and numbeT of post .. Japsed:-

,nt'; 

'2 I' 

3.90 The Committee a~ concemed to note that %8 Schedulecl Caste 
and 48 Scheduled Tribe rese"ed l'acaaeiefi in Hyderabad Ualt ~Id 
not be filled up dmin2 tbe years 1981. 198% and 1983 _d WI!ft 
carried forward. The Dumber Of pOIIts which lapsed during tbae years 
is 13 Scbeduled Cats and 14 Scheduled TrIbes. 

3.91 The Committee feel unhappy that en.. in Group 'C" a large 
number of posts iDc:ludiag those of steaognIpIaer. draftsmen lelepbou(' 
operator and ACCODIItant Tra_ bave lapsed. 'I1Ie COlHdCtee are I 

the l'iew that if serious effo .... had been 111_ it shoIIld not IIave b«n 
Mcuh to fin up these posts by rete"ed ca~ auHfldates duriD~ 
the 3 year period of carry forward. 

3.9% T'IIe COIBIIIIttH are .., ...... to note dIat iD Ranhr. Unit 
lHEEP), as ...... yas %91 Scheduled CMte and 14J SdlNuIed Tribe 
reserved pO!Jts ..,,0 1980 Weft deraened/1ap1e4 11aese indade 55 
Scheduled Caste aad 1% SdIeftIed TrIte poIts fa Groap '8' ad lOS 
Scheduled Caste ... 11 J Sdledaled 1'Joh ,.. ill G.r.p 'C'. 'J1Ho 
CommittH fHI that de.eahatioa or ...... OIalarle .......... et .... -



40 

cies Is indicatiYe of the fact that silK!ere etrorts han not been made to 
recruit Scheduled Caste/Scheduled Tn"be candidates before the expiry 
of carry forward period of 3 years. The Committee are, as a principle, 
oppesed to dereaervatlea, or IlIpsing of resellVed vaC'ancies. The Com-
mittee recommend that dereservatioD should be resorted to only when 
it is absolutely neC'e5Sary and all efforts including special recruitment for 
Schedaled Caste/Scheduled Tribe candidates have failed. 



CHAPnRIV 

A. Staft streaatb " SbortfaII 

4.1 Staff strength of entire Bharat Heavy EJectricals LUI... 15 OIl 
28-7-70 when reservation orders were made applicable in that aDder-
taking is as under:-

Group A 

Group B 

Group C 

G"ouI'D 

TOTAL • 

---- -.- ----- ----
Tot,1 sc 

., 
1111 

10(12 

9o.P 11101 

(q' 111% (116% of 
uftolal) tOll I) 

4.2 The strength of the undertaking as on )-1.84 is stated to be 
as under:-

----_.- ._-- .- ----_._-
Clltetr°ry Total No. of No,of Percenlr!!", to Shortr,,11 R-.ra 

of No, of sea ST. totd % 
POlis employ. ------ .. ----._- ---- ---eu - - .,. - -- -. --- . . -- -- -- - --' --.-sc ST SC ST 

---- .. ------_ .. --.... ~- -----_._-----,,-
Group 'A' 96011 554 70 !'1'76 O'7'l fl' 24 6'78 

Group 'B' ?!it!\ lJ51 67 .~,6g , 0,88 10',e 6·. 

Group 'C' +IGos 4906 680 II' 711 I' 6s S'III S'87 
Group'D' 1l00? 3004 117S :17'118 11'+8 !\'OQ 

Slnitary 
Workerl 10SI go6 8 87"7 ·'77 7'7lJ 
-----, 

Total 708,8 8731 108g '3'" I' 55 I' g8 !\'g5 
---,-

41 
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4.3 Slaftstrength of various categories in Hyderabad unit and 
HEEP ICFFP of Hardwar Unit. on ,th,e,. l~tes when the reservation 
orders were made applicable are given 'below:-

Staff strength of Hyderabad Unit as on 28-7-70 

-----.-•.. -- .. ---~-.---~-----.---.-- ----. -.... _:._--_ .. _-'._-----
Catq: )IY "fPo~ts· 

Group 'B' 

Group 'C' 

Group '0' 

S mit .. ry \VlIl'k· r' 

Total 

Tot; \ N". 
<if 

No. "f 

, tnl'l<iy" s SCs 

311 

fI 

05 

600 
• - .,,_._-- _" • ~.. 'P" "A'_~ __ '" _. __ • ___ •• ~. ,. __ • ___ _ 

SlaffStr~lIglh nfHEEPin 107" 

p"·c,,, ... t, g" 

51's Sf:" 
".--_.-.',-,"_.-. 

1·68 

- '4 
21 7'oB 

11 ~.~' 45 

:; 53'68 
---"---' 

37 II' 26 
.,-_._---_ . 

... _._----_:.._--_ .. _-... ----- ._----- ,,, .. -..... -_._---- ...... - ....... 
C·.trgllry Tot:>1 N'). of 

(,mploycrs 
X". "fST. 

sr. 

0·63 

0·1:19 

:;'26 

0·6!) 

-'--'-' - -. __ ._-_._-. -.--.. -----.. -.-~ --.-.~---.... ',- -------._--
'A' 

. -.H' 

'0' 

("xc!'''lil'g S .r.il I'Y 
Wwk TS) 

S.·.i it::l'y W.,' k 1'$ . 

I!) 

5457 

1:17" 

I:2P 

RII 

S,.Jf Slffllgth j II tIN C/o1o'P as on 31-1 ~-J 071 

C.'.tlg,ry 

Gl'lllIp-.\ , 
G nup-B . 
Gr()up-C • 
Group-D. 

_ .. -.. --_. ----- --.... __ . - .. -- -- --... ----
Tola' No, of 

I. m:)\oyNs 

51 

::G 
6.4 
cq 

i-No ... fSCs 
... -~ ~ ... ------ . 

No. (lrST. 

.. --_._-------- -------._- _. -_._._,------- ---
TOTAL _ 3 



· 4.4 Statcmonts showing staff strcnsth of Hyderabad unit in 1'983 
and HEEP/CFFP of Hardwar Unit as Wl l-1-lY84 are liven ill 
Appendices VI, Vll & Vlli. . .• 

4.5 Giving reasons for the shortfall in the represenlatioQ. of 
&heduled Castes/Scheduled Tribes in services of BHEL it has inter. 
alia been stated that the shortage is mainly in case of Scheduled 
Tribes whereas in case of Sche(tulcd Castes,· thepercentaae is higher 
than the prescribed percentage in case of Group '0' posts. Tho 
reasons for shortfall in other categories are as under: 

(1) Non-availabilit\' of suitable and sufficient number of can-
didates belongmg to Schcdukd Caatc/Schedulcd Tribe 
communities in spite of giving various conceuions and 
relaxation in the selection process. 

(2) Major part of the recruitment was over before ~8-7 -1970. 
ie., the date on which the Directives on Reservations 
were issued to BHEL. 

( 3 ) BHEL, being a sophisticated engineering oraanisation;. 
the manpower requirement in some areas is hishly 
skilled and specialised in nature. Gen~ally Scheduled 
Caste/Scheduled Tribe candidates conforming to the 
specifications are not available in the&e areas. This is 
evident from the lack or response from the candidates 
sponsored by the Employment Exchanges alainlt 
vacancies notified. 

(4) BHEL Unib are situated in non-tribal areas and hence, 
nonnally Scheduled Tribe candidates are not available 
locally and there is also unwillingness on their pan to 
leave their areas for jobs at far away places. 1be foJlow-
ing steps are taken to reduce/wipe out the backlog: 

(i) Exclusive advertisements/requisitions to Employmmt 
Exchan~es are issued and selectiOM organised. 

( ii ) The standardc; of selection are relaxed for Scbeduled. 
Caste/Scbt'duled Tribe caftdidates. 

(iii) Special Rrcruibnent Teams are IeDt to Tribal areu by 
some of the units for selecting ST candidates. 

2078 LS-4. 



" 4,6 Specific categories ot posts where the shortfalls exist are 
stated. to be as under:-

Group Post 

Gr'lII 'A' Executives 

Enrr. Trainees 

Qr()U/J 'B' Jr. Executives 

Gro. 'C' Art. Gr. IV/Mech. Gr. IV 

D'man Gr. IV 

Drlver Gr. IV 

Store Keeper Gr. IV I 
L lb. Aut. Gr. IV f 
Dark Room Asst. Gr. IV 
Aut. Inspector Gr. IV 

Scientific Asst. Gr. III 
T"chnician Gr. III } 

Clerk. • • } 
Telephone: Opera tor 
E.O.P. Operator Gr. III 

Pharm~cist. • ] 
Jr. Me~. Techn. Gr. III 

Accountant Trainee 1 
Supervisor Gr. III 1 
(Canteen/Guest 110. USt!) ~ 
Playaiotilcra pis t 1 
Medical Techn. Gr. III J 
SteRogra pher • 

~ 'D' Semiskilled Worker 

Catering Attndt. Gr. 11 

'Daftry • 

RecJl'd Keeper 

Mal. Gr. II 

Attendant Gr. II 

Short rall 
BC ST 

6 

9 

II 

3 

II 

12 

3 

3 

4.7 As regards steps taken to wipe out the. shortfall, the COlD-
mittee have been informed that in Hyderabad Unit, durin! 1981 & 
1982, exclusive advertisements for recruiting Scheduled Caste & 
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Scheduled Tribe candid:ttes have been issued for tho followiDi 
ctJtegories on All India BIISis: 

(1) Arti. Gr. IV (Mechanist) 
(2) Arti. Gr. IV (Fitter) 
(3) Arti. Gr. IV (Turner) 
(4) Artl. Gr. IV (Electrician) 
(5) Arti. Gr. ,IV (Moulder) 
(6) Arti. Gr. IV (Painter) 
(7) DMan Gr. IV (Mech.) 
(8) Telephone Operator 
(9) Nurse Gr. II 

(10) Jr. Med. Techn. Gr. III (Hospital Lab.) 
( 11) Stenographer 
(12) Clerk 
( 13) Store Keeper Gr. IV 

Copies of the notifications were also sent to the Employment Ex-
changes including the special Employment Exchange meant for 
Scheduled Caste/Scheduled Tribe candidates. 

4.8 Recruitment to the posts in Group 'A' is mainly through 
selection of Engr. Trainees of all India basis through written Celt and 
interview. The carried forward reservations upto 1981 have been 
wiped out through intensive selection of large number of Scheduled 
Caste/Scheduled Tribe candidates during the yean 1982 It 1983. 
Upto 1982 all the Scheduled Caste candidates who appeared for the 
tests were called for interview, irrespective of the marks obtilned by 
them in the written test, which mainly helped In wiping out the 
backlog in Scheduled Caste category. In the case of Sebeduled 
Tribe category, this practice is ItilJ being followed in order to attnct 
more candidates and for possible selection of aD the Schedulect Tribe 
candidates under very relaXed 5tandards. 

4.9 In Hatdwar an exclusive advertisement for Scheduled ~I 
Scheduled Tn'be WI5 ilsued In 1915 aDd back!og WIll reduced to 
some exten\. 

4.10 In reply to a question about the progr_ hi the Intake of 
Scheduled Castes/Scheduled· Tribes, the represeotative of die Under-
taking stated during evidence that they were making coatiaUOUl 
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efforts in tllat direction. Scheduled Castes had been recruited upto 
the required percentage. They were, however, feeling difficulty Ui· 
getting Scheduled Tribe candidates. They had sent recruitment 
team to the tribal areas in Patna, Shillong and Mirzapur as a result of 
which two persons were selected.. However, one did not join and 
another was found medically unfit. He further said that before 
sending the team they had written to the Commissioner's office as well 
as to the Employment Exchange. They were also writing to the 
M.L.A.s In future they would also write to the Members of Parlia-
mentary Committee on the Welfare of Scheduled Castes and Sche-
duled Tribe~. He also stated that a special scheme to tackle the 
problem of shortfall in Scheduled Trif>es was' not 'ye' finalised. 

4.11 The Committee pointed out that according to the informa-
tion supplied, the staff strer-gth in Group "A.' in Hyderabad Unit was 
1256 in 1983 and the shortfall was 6.6 per cent. in respect of 
Scheduled Castes and 6.5 per cent in respect of Scheduled Tribes 
while the actual s'hotfaH as indicated in reply to another question was 
one Scheduled Caste and 7 Scheduled Tribes. Asked to reconcile 
these figures, the representative of the Undertaking stated that the 
percentage shortfall was the ove~all percentage on the total strength. 
The roster was started in 1970 and the shortfall related to that. 
He further stated that they would improve the representation of 
Scheduled Caste/Scheduled Tifibe keeping the overall picture in view. 

4.12 In reply to a qu~stion relating to Sweepers category, the 
representative of the Undertaking stated! that while 32.6 per cent 
were Scheduled Castes and 4.3 pel" cent Scheduled Tribes, the rest 
(63 per cent) were from other castes. They were getting general 
candidates for sweeper posts. Besides cleaning tne toilet, the 
sweeperS were employed on road-building and removing the dust 
from the factory ,and Cleaning the 'floors. 64 sweepers were employed 
on rOad~bui1ding. Out of them 10 were Scheduled Castes and ~ 
Scheduled Tribes and 40 non-Scheduled Castes. Non-Scheduled 
Castes were also doing the work of toilet cleaning. 

4.13 In reply to a question re2ardin2 special acivertisements is..mcd 
by . Hyderabad Unit during 1981 & 1982. the representative of the 
Undertaking explained during evidence that out of 1421 aoplications 
for clerks, 99~ were "elected for test after scrutiny. On Iv 35Q 
persons appeared for the test after which 189 were called for inter-
View .. 18'3 apocared for the interview. out of which 23 were selected. 
Thri~. whHe the number of annlicatiom wa!; nuite lar2e the number 
of perSons who ultimately Joined was quite low. ,. 
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4.14 The representative: ot the Ministry &llso pomtcd out that in 
the cate&ory ot fitters. wlu1e the number of vacancies was only SO, 
they had recruited 40 Scheduled Castel. and 14 Sc~oduled Tribcll. 
Thus, there were 4 extra appomtments. In the category of elctriciam 
they had selected 15 but only 10 had jomed. He further stated that 
the persons to be selected had to be adjudged from all anglCli and they 
could not give relaxation beyond a certain limit. 

4.15 In reprd to a question regarding shortfall of Scbeduled 
Tribes in category 'C' in the Hardwar Unit tbe representative of thc 
Underta.king stated during evidence that they were making special 
e1forts to complete the quota of reserved posts. They had appointed 
one Scbtlduled Caste Officer as Additional General Manager (Person-
nel &. Administration) at Hardwar. They were also issuing exclusive 
advertiscments. They would also broadcast on All India Radio for 
Scheduled Tribe candidates 

• 4.16 He further explained that as on 1-1-1984 the backloJ in 
all categories was 75 Scheduled Castes and 45 Scheduled Tribes. 
There was ban on recruitment upto 31st Marcb, 1985. As lOOn as 
the ban was lifted, they would fill up the polts. As on 1-1-198.4, 
there Wd$ an overall shortfall uf 4.86 per cent iit Schedultd TrlNs 
and 11.46 per cent in Scheduled Ca.ate,. .. 

4.17 The representative of the Ministry stated that the shortt.U 
figure was on the basis of cumulative shortfaD. 

4.18 When asked to give the number of posts that bad failed 
vacant during 1984, the reprcscntative of the Undertaking stated that 
on 1-1-1984 they had 93 vacancies of Scheduled Castes and 53' of 
Scheduled Tribes at Hardwar. Most of the vacancies were in Group 
'C' Because of losses in the Company every year, the vacancy posi-
tion was changing. Another reason or shortaU was that they se1eeted 
the people and made offers to them but they did not join. In t 984 
they offered posts to 92 candidates at Hardwar but only 61 joined. 

4.19 J n reply to a question why exclusive advertisement was not 
issued after 1975 when this process was helpful in reducing the 
b~klog. the repl'escntative of the undertaking stated as uDder: 

.. -·;A~c~rdi~g - to ~t~~vidc~~;-i~f~tion ~ect -m,;-BHm.. 
backlog in Catcsory 'C' as on 1-1-1984 WIS 84 Scheduled Clitel • 
27 Scheduled Tribes. 
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"In all other units exclusive advertisements have been issued. 
Here they said they were not getting response. They 
we got through the Commissioner for Scheduled Castes 
and Scheduled Tribes actual names of people who are 
ready to join." 

He assured that in the near future. they would have special re-
cruitment for Scheduled Castes and Scheduled Tribes in all categories. 

4.20 11ae Committee note that the total number of Scheduled 
Ca._JScbeduled TriI»e employees in BBEL which was 3142 (9.12 
per cent) and 202 (6 per cent) respectively in July, 1970 when reser· 
vation rules were made applkable, has increased to 9721 Scheduled 
Castes (13.72 per cent) IUld 1098 Scheduled Tribes (1.55 per cent) as 
on 1·1·84. 1be Committee regret to point out that even the overall 
percentage of Scbednled Castes/Scbeduled Tribes employees of BHEL 
at present is less than the prescribed percentage for tbem, namely 
15 per cent for Scbeduled Caste and 7. per cent for Scheduled 
TrIbe. 

4.21 The Committee 8IJ'e unhappy to note that Group-wise, tbe 
perceBtage of Scheduled Caste\Schednled Tribe in Group A is 5.76 
&lid 0.72, In Group B 4.62 RDd 0.88 and in qroup C it fi 11.79 and 
1.63. These percentages are far below the prescribed percentages 
for Scheduled Caste\Schedu.led Tnbe employees. Even in Group D. 
the pen:eatage or Scheduled TrIbe is only 2.48 as against the pres-
cribed percentage of 7.5. The Committee recommend that BBEL 
should make concerted eiforts to increase the Intake of Scheduled 
Castes In Groups A, B " C and Of Scheduled TnDes in all the four 
groups by resortiag to special recruitment and by relaxing tbe 
standards. 

4.22 The date relating to staft strength In Uyderabad Unit and 
two Plants of IIardwar Unit of BBEL in 1983 as given in VI, VII &. 
vm indicates that apart from shortfalls In Groups 'A' and 'B', there 
are conslderable abortfalls in Groups 'C' and 'D' also. The Com-
mittee need hardly stress that eamest and vigorous eiforts should be 
made to wipe ODt the shordalls In these two Groups for wbida hi~ 
teclmicaJ qualUications are not necessary. Scheduled CMies/Scheduled 
Tribes possessing the minimum educational qualificatiOn should be 
seleded and given intensive Training in order to equip them for speci-
fic jobs. De Committee refuse to believe that Scheduled Cace/ 
ScWuIed TrIbe candidates are not Jll'abable Or the posts of Clerks. 
Daftly, Record Keeper, MaD and Attendants for wbidLaa technical 
sldlIs an aeeded. 
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4.23 The Committee repet to Dote that except for ScWaIed 
(~"es ia Groups D, there Is sIIortfaI) of SbortbII of SdIedaIed C .... 
aad Scheduled Tribes ia all tile Groups ill both tile PlaDta of tbt· 
Hardwar Uaias. ID spite of this sbortfaU uelulive advertilealeat for 
Scheduled Castes &lid Scheduled Tribes was issued by llardwar UDII 
only ODCe ia 1975 wbea backlog WIS reduced to IIOIDe meat. 1ltc 
COlDDlittee fail to understand the reasoas for Dot issuJDa ncl_e 
Mdvertisements subsequently. 'The Committee Deed banDy empIIIuIIe 
that special recruitment exclusively for Scbedulecl Castes ad Sche· 
duled Tn"bes Is the only way to clear the baddoa of reserved l'aeaa· 
eles and recommend that apedaI recruitment should be resorted to ali 
ofteu as It is felt Decess&ry /po!I8ible. 

4.14 The Committee have been told at the time of oftklal ~e 
that a special ICbeme to tackle die problem of IhortfaU III SeIIedaW 
Tdbe category is Dol yel fioalised. 'The Committee recommeacl that 
the sdIeIne should be ... 1.... without .. y further dell, .. _ple-
meated in aU eamestDe8s to redllce the backlog of Schedaled 1'rIM. 
in the aerviees of DHEL. TIle Committee wGUId like 10 be apprfIed 
of die schellle and the results achieved after Its impIelDeD........ The 
ColDDlittee suaest that special ftCndtmeat lItouJd be NIOrIed to for 
this p.rpose. : .~~., 

D. 1'raIDing 

(i) HlIderabad Unit 

4.25 It has been stated that the total number of employees 
sent for training abroad from Hyderabad Unit and the number of 
Scheduled Castes and Scheduled Tribes among them is as under: 
----._---. ----- .. ------

I gil I 

IgIIl 

I gil! 

Yr:ar I Total so 

., 4 

• 

IT 

---------------
I' , 

4.26 Employees wbo have already been working in the reJevaat 
areas are deputed for further/advanced training at Collaboratont 

works as necessitated dne to functional needs of the Organisation. 
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4.27 No. of employee£ from Hyderabad Unit sent abroad' for 
S~minars/Symposia/Conferences/Busiiless. trips are as foHows:-

Year Tot"! SC ST 

.6 

- .... _---_._-----
Conferences/business trips are attended by Senior Executivesl 

Heads of Departments. 

Mostly Executives are depu~ abroad in both the above cases. 

4.28 It has 'been stated that employees are sent for training in 
spec~ areas wherever technological gaps are identified from time to 
time. Selection of candidc.tes for such training is done basically by 
the concerned heads of the departments keeping in view the com-
petence, experience and' job requirements. Scheduled Caste/Scheduled 
Tribe employees working in all such areas are considered based on 
the identification of the training needs in specific areas and func-
tional needs. As to the reasons for not sending any Scheduled Tribe 
employee for training abroad, the Committee was informed that 
Scheduled Tribe employeec; could not be sent during the period as 
they were not available in those specific areas. Before this, however, 
one Scheduled Tribe employee was also deputed for training 
abroad. 

4.29 lit has further been stated that with the job requirements and 
technical competence being same, due consideration is given to 
Scheduled CastelSchedUiled Tribe employeec; also who 81'e working 
in the are.as of s~cia1isatjon from which employees are selected for 
training abroad. . . . , , 

4.30 III reply ro a question 'as to the reasons' for ·not ·sending any 
Scheduled Caste I Scheduled Tribe employee from. Hyderabad Unit 
for attending Semin,arslSymposia held abroad, it has been stated that 
the information furnished to the Committee pertains mostly to busi-
ness tours attended by Senior Executives and Heads of Departments. 
Those who have' been deputed for attending Seminars/SyinpO!lia 
are f~ s~ior management level and their nllmber is very small. 
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To Seminars/Symposia etc. beld within the Country, several 
Scheduled Castel Scheduled Tribe ofticers were deputed alonpith 
other officers working in various areas. 

(ii). Hardwar Unit 

4.31 Informatio.n furnished to the Committee in respOct of Hardl. 
war Unit regarding training abroad and attendance at Seminan etc. 
is as under:- -

.-------. -.,._----
Year Total No. Number Dur .. uon Rtinatb 

tl"l'inrd « -----_._---
SC/ST SCfST Others 

'9 Varying 
from '4 
d-tyt tu 
,80 day. 

~ I 118 d'I'" 

2~ I 411 d.", 

Total 80 • 
4-_____ --

4.32 Following statement indicates the number of Executivea! 
SupervisorslWorkers who were sponsored for training in India in 
respect of the Hardwar Unit during the years 1981-84: 

----_. - ---- .. --------- .-------.- --
YCl.r No. of beutlwl No. of S'!prrVUon No. of Worml 

attendrd the pro- • tk'lldrd the pro- It1fondrd .hr "' .... 
IRIIIIar ... rlDllle 1Rmnat' 

19o ,e 07 

19B 1-8. eSC/8T 7 NOI.) (fllCfST II NOlI.) (SC/ST , NOI.) 

,gBlI-83 ,81 ,8 
(8CfIT~1\ (SCfBT 'I N .... ) (fIICfST NIl) 

'gs,.a. • tIS 01 
(8CfI~tI\ (SC/ST ,. NOlI.)' (SC/ST-NiJ) 

-----
4.33· In reply to a q1le!ltion as to why no SdaeduJed Cuter 

Scheduled Tribe employees were sont for training abroad durillJ 
1911-82 from Hanlwar Unit and wby only one Scheduled Cute! 
Scbedut .. tf Tribe was wnt abroad duriDa 1982-13 md 1983-84, it 



has been c!ar1iled tnat 101' traIDillg aO{oad, nOfmaUy bngmeers whu 
<l1'e worJung m me SpecHiuseu neiU rof wnd.:n tramulg'ls u:qUlreCl ano 
have sutllclent expenence un we JOD are sem. inc numoer 01 sucn 
bnglDeers belongmg to ~cnel1ujeCl L.as&ej~.tieC1Ule<1 lIlOe wor-".mg 1U 
We nelCls requumg trauung and WilD requ1Sl1e expenence was very 
smaIL More ~neCl'wed Las&ej,)cncduled fnoe engineers are commg 
up ancl it would now be possIble to send them for trairung abroad. 

4.34 On being asked about special training to Sceduled Castei 
Scheduled Tribe empJoyee~ to bnng them up to the level of other 
employees, the representative of the Undertaking stated during evi-
denoe as under:-

"Instructions have been issued to the Units to organise special 
training for Scheduled CastelScheduled Tribe engmeer-
ing trainees who have been selected with relaxed stan-
dards to improve their efficiency and provide technical 
knowledge and a general communication ability know-
ledge. This can also be made up progressively in their 
career by deputing them in the special engineering 
knowledge programme and language communication 
skill programme." 

4.35 He further stated that thes principles applied to various 
other categories of employees also./ Copy of circular letter to the 
various units regarding special training for Scheduled Caste/Schel .. : 
duled Tribe Engineering graduates is at appendix IX. 

4.36 Regarding the Scheduled Caste/Scheduled Tribe employees 
being sent abroad for training/attending seminars, conferences etc. 
tho representative of the Undertaking stated during evidence that in 
1982-83, 9 Scheduled Caste employees from Hyderabad Unit were 
sent abroad for attending semiaars while in 1984 two, Scheduled 
Tribe were sent. Whenever Scheduled Caste/Scheduled Tribe em-
ployees were available in the area of specialisation, they were sent 
abroad. In Hardwar ont) one Scheduled Caste employee was se('l' 
abroad. He explained that the number of Scheduled' Caste/SChe-
duled Tribe employees increased only after 1970 and as these em-
ployees gained 'experience. 'their Bam~ was expected to increase. 
Information regarding the avaUability of suitable Scheduled Castel 
Scheduled Tribt employee,; was now being submitted while putting 
up any training proposai to the Chairman and Managing Director 
for approval. _.- ..... 4, >.' 
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4.37 The Committee neNe tIaat dariD& tile years 1981 to 1983, 91 
employees from Hyderabad Unit were !lent abroad for ......... _t Gl 
whlcb 9 employees belonged to Scheduled Castes 8Dd none to ~beduled 
Tribe. From Hardwar Unit, out of 80 Executil'e8 trained abroad, only 
two were Scbeduled Castesl~heduled Tribes durinc the I8IDe period. 
The Committee have been JDformed during evidence that InfoI'lll8don 
regarding avaiJabUity of suitable SclteduJed ClMtelSc:beduled Tribe em-
ployees is now being furnished wbile putting up any traiaina proposal to 
the Cbairman " Managing Direddr for approval. The Committee 
recommend that preference should be given to Sebedllled CMte/Sdle-
duled Tribe officers for various training programmes lteld in I8dIa .. d 
abroad so as to familiarise tbem with the modern metbods Of ....... 
ment & technology & thereby equip them 'to occupy bigher execUtive 
posts in Bbarat Heavy Electricals Umited. 

4.38. Tbe Committee have also been informed during evidence that 
instructions have been issue4 to the various Units of· Bitant Heavy 
ElectrlcaJs Ltd. to organise special training or SdteduIed c.te/ScIte-
duled Tribe engineering trainees selectecl with relaxed standards to 
improve their e8iciency and provide t«hnical knowledge. The Com-
mittee recom.nteDd that the training programme should not be ~fined 
to the category of Engineers only but other ategories of employees 
belonging to Scheduled CastelSdleduied TrIbe wlto are recrulaed wltIa 
relaxed standards sbould also be given extra trainiaa to enable them to 
come up to the standard of other employees. '!be Committee flll'tlter 
recommend that details of extra training to be given to Scbeduled c.te I 
Scheduled Tribe employees in various categories of pOIIb ..... be 
drawn up by the Corporate office for the sake 01 ,,.if .... 1ty .... 
instructions should be issued to all the units. The Committee daire 
that 8 copy of the iDstructioas issued ia tb;. regard IIhouId be ,. .... ed 
to tbemfor information. 

C. Apprenticelhi, TniDina 
4.39 It has been stated that percentage of reservations provided 

for Scheduled Caste/Scheduled Tribe candidates for apprenticesbip 
training at Hyderabad Unit is as under: 

for Scheduled Caste candidates 13 per cent 
for Scheduled Tribes candidates 5 per cent 

4.4() Total number of Technicial/Trade Apprentice~ selected for 
training during the last three years i5 as under: 

,,----
Year SC ST Olhr", Tot? I ----.-Ig81 ~ 6 '79 a. 

.g811 57 la S10 4~ .gB, " 55!! qq 
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4.41 Particulars of the trained apprentices (SC/'ifO considered for 
absorption during the past three years are as follows:-

- -._----_ .. __ . __ .- - .... _._-----, .. _--
NJ. sl. Trad~ 

sa ST --_._-----------_._.-
Trail AiJIrInti&ts 

I Art. Gr. IV (Machinist) 

:l Art. Gr. IV (Electrician) 

3 Art. Gr.IV (Pailltcr) 

4 D'm'!ll Gr. IV (Mech.) 

5 Art. Gr. IV (Fitter) . 

6 Art. Gr. IV (Welder) 

7 Art. Gr. IV (Turner) 

8 Art. Gr. I V (MouJIiot') 

9 Art. Gr. IV (C'.arPenter) 

10 Mech. Gr.IV (A.C. & Refn) 

T IChnicitm .d/I!>,,,,tius 

I Design A'si. Gr. III 

S Technichn Gr. III 

----,----

7 

I!Z 

4 

S 

!I 

5 

7 

Ig8lI 19R5 ------ -------
SC ST SC ST 

7 

S 

3 

6 

6 

5 

4.42 In regard to the policy of absorption of tr.ained Apprentices 
in Bharat Heavy Electricals Ltd., is has been stated that whenever the 

Apprentices complete their apprenticeship period, they are relieved 
with an advice to register their names in the local Employment Ex-
change. As and when vacancies arise, the local Employment Ex-
Heavy E1ectrica~s Ltd. The nominated candidates by the Bharat 
Heavy Electricals Ltd. The nominated candidates by the local 
Employment Exchange are intervieWed by a d;u1y constituted Com-
mittee wherein representative of Scheduled Caste/Scheduled Tribe is 
invariably included. Normally the Scheduled Caste/Scheduled Tribe 
representative is drawn from their line Managers. 

4.43 It has been stated that at Hardwar Unit percentage of reser-
vation for Sch¢uled CastelSched~ed rri~ iQ th~ apPoint;ment of 
apprentices is as per the Apprentices A9t. 



6& 

4.44 Statements showing the number of apprentices appointed aDd 
absorbed during the last three years are giveD in Appendices X " XI. 

4.45 It has further been stated that in Bhatat Heavy ElectricaJs 
Limited, Hardwar the trade Apprentices (I. T . I. Holders) who secure 
first position in each trade and batch are absorbed immediately on 
reecipt of result from RegionaJ Director, Kanpur. 

4.46 The Apprentices who secure Silver Mcd'aJ in the Regional 
Competition are appointed to grade-IV post and the Apprentices who 
secure Gold Medal are appointed in Gr. III post irrespective of 
vacancies. The remaining Apprentices are coosidered for employmeut/ 
absorption according to batch-wise seniority on availability of vacan-
cies. The recruitment policy envisages recruitment from amongst the 
pas.·led out Act Apprentices only while fining the vacancies in Artilian 
category. The Scheduled Caste/Scheduled Tribe candidates Are given 
overriding preference in case sufficient candidates are not available 
in the relevant batch. 

4.47 In reply to a question, it has been stated that apprentices who 
have completed training are given prefe!'encc over other candidates 
in appointment Scheduled Caste/Scheduled Tribe apprentices after 
completion of training at the Hardwar Unit are infonned whenever 
the vacancies are announced to enable them to apply for the same. . 

4.48 When any vacancy in the artisan category arises where they 
have got trained apprentices, they consider exclusively the apprentiCes 
who have completed apprenticeship from their Training School for 
appointment. It has further been stated that SO JlC" cent o( direct 
recruitment vacancies in Sharat Heavy Electricals Limited are being 
filled by trained apprentices as per Govemment instructions. . 

4.49 On being pointed out during evidence regarding tbe com-
plaint from a person that he had received apprenticeship training but 
had not he::!n provided o;t"rvice, the representative of the undertakin!! 
!ltated as under:- . 

"We have· got a number of people who have been trained for 
years and they are . scattered allover the pfac~. w~ 
seJect the people from those who respond to our adverti..e-
ment. We wil1 inquire whetber th's FentJeman apptied 
for the pMt or not .... ". 
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He further stated that under the Apprectices Act, it was not 
their responsibility to give service to the apprentices. 
They could apply whenever there were vacancies in their 
undertaking. 

4.50 When it was pointed out by the Committee during evidence 
that according to information supplied to them, out of 108 Scheduled 
Ca~te apprentices given training in 1981, only 30 were absorbed. 
In 1982, only 31 had been absorbed out of 117 given training while 
no Scheduled Tribe had been recruited for apprenticeship, the repre-
sentative of the undertaking stated no Scheduled Tribe candidate was 
available in 1981, 1982 and 1983 for apprenticeship training. 

4.51 When the Committee pointed out that most of the candidates 
for apprenticeship or recruitment in the Company were the children 
of the existing employees, the representative of the undertaking stated 
that there may be children of the employees in any category but there 
was no special quota for children of the employees in the undertaking. 
He further explained that according to (he procedure of the company, 
those apprentices were given preference in recruitment who were 
trained earlier. At the time Of recruitment. suitability of the person 
had to be seen. 

4.52 According to the information supplied to the Committee the 
apprentices who secured gold medals were given appointment irres-
pective of vacancies. Tht! representative of the Undertaking stated 
during evidence that looking to the shortfa11 they had taken a decision 
that apart from one gold medalist boys they would also absorb the 
top boy of the Scheduled Castes and Scheduled Tribes irrespective of 
his position. 

4.53. 1be Committee ~ret to note that no apP'fentlce belon,pn~ 
to Scheduled Tnbe was recruited for trainln~ in Rardwar Unit (BEEP) 
of Bharat Heavy Electrical. Ltd. during the years 1981 to 1983. The 
Committee recommend that with a view to .ttractin~ more and more 
candidates belonging to Scheduled CasteslScheduled Tn1les, the Com-
pany sbould advertMe their training programmes in leadinR newspaper 
In re,;onallanguages and also through broadc88ts over An India Radio. 

4.54. According to the information fumished to the Committee. it 
I!'I !'Ieen that total number of traiaed apprentie~ absorbed In Ha'rdwar 

. Unit (KEEP) wu 203 in 1981, 182 In 1982 and 72 fa 1983 out 01 
whicb those belo~ to Scheduled-Castes nmnbered30 in 1981. 21 
In. 1982 and 7 in 1983 while none beloQed to· &-heduled Tribes. 
According to instructions -eel ~ the Ministry 01 Laboar vide tberr 
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O.M. No. DEGT:l(6) datecl18-5-198cr 50 per cent of the direct recruit-
ment vacaudes should be filled up by trained apprentices. The Com-
mittee recommend that iD order to make up 1NIdd0i In reserved 
V8CBDCies, all traiDed apprentices beloagiDg to Scheduled C __ I 
Scheduled Tribe should be absorbed in services 011 &bant Hellt')' 
Electricals Ltd. 

4.55. In regard to their poIky of absorbing trained a..,.entka, tilt 
Committee have been infonned that after completion of lbelr tralnlnll. 
apprentices are reUeved with advice. to get theiJI names rePtered with 
Local Employment Exdumge. As and when vacancies arise. BharIlt 
Heavy Electrkals Ltd. contacted the local Employment Exchage to 
nomiuate the apprentices tniDed at Bbarat Heavy Eledriads Ltd. The 
representative of Bharat Heavy Electricals Ltd. also stated during 
evidence that under Apprentices Act, it was not their NSpOIMIblllty to 
give service to apprentices. 

4.56. The Committee feel that the entire burden 01 DOminating tile 
trained apprentices should not be placed on the Employment Exchanlll. 
Even though the names are required to be 8pOMOred by the Employ-
ment Exchange. Bharat Heavy Electrical~ lAd. should also keep a dow 
watch that their tralnecl apprentices particularly thole beloDgina tel 
Scheduled Caste and Scheduled Tribe communities are nominated b~ 
the Employment Exchan&'e. 



CHAFfER V 

A. Housing FacUlties 

(i) Hardwar Unit 

S.l The Committee have been informed that housing facilities are 
provided to the employees in Hanlwar Unit of BHEL. Total number 
of employees who have been provided housing accommodation and 
the number of Scheduled Caste I Scheduled Tribe among them are as 
under:-

Employees provided housing accommodation 
No. of SCIST employees 

4,770 
229 

5.2 It has further been stated that reservation of 10 per cent of 
the available houses in type 'A' quarters (Types J & II) is being 
followed. 

(U) Hyderabad Unit 

5.3 Hyderabad Unit pr(lvides residential quarters to the employees 
in the Company's Township to the extent quarters are available. 

5.4 Total number of employees whb have been provided accom· 
modation and the number of Scheduled Caste/Scheduled Tribe among 
them in Hyderabad Unit is as under:-

Total no. of 
quartt'T! 

QjtaTt, .... 8llnt·cd to Qjtartf'T" ellottcd In 
Gene", I Catellory of SCfST 

cmployers-
--"'. . ---- -- ' .... _--._-- .--- ---------
T~·'t&n) 

TYPt'-B 

TVlJt'.r: 

Type-D 

Total . 
---_ .. _ .... _---_._. __ .' '-'---

37 

13 

361 

-This includes el'l'pIoyoeea of IlOII·BHEL organisation, like Schoolp, Bank, P&T, Civil 
Supplie9, PoliCft etc. 

58 
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5.5 There is reservation for allotment Of residential quartcn to 
Scheduled CastelScbeduled Tribe employees to the· extent of to per 
cent in respect of type-A quarters (Type-l & 2). 

5.6 In reply to a question it bas been stated that in respect at 
categories 'B' & 'C', 5 per cent reservation in allotment has now been 
extended. 

5.7. 1be Committee aote that there Is auc:natMa for aIIotmeat 01. 
resideatlal quarten to Sdaeduled CastelScbedulecl TrIbe emplo,... 01. 
BBEL to the exfeItt 01. 10 per ceat Ia respect or type A quartert aDd 5 
per ceot Ia aDotmeat of type B &lid C quarters. . 

5.8. 1be Committee DOte that Ia Bardwar Unit, out of • toCaI of 
4770 employees who have been provfded bousin. KcoDlmoab 22' 
belong to Sbeduled Caste/Scheduled TrIbe ·Comma...... Break-up 
of these figures according to the type of quarten ... aot beea gfmI. 
The Committee desire that the Undertaldn. mu'lf eft!llll"e tbat IICCOIII-
modatioo of fypes A. B " C hi allotted to Scheduled CMte/Schedaled 
Tribe employees at least to die nteat of reaervadoa to wIdcb dIey are 
entitled. I I I',~ r 

5.9 'I'be ColIUIIIttee regret to poIat out that In avdenllNad Unit the 
nUJDber of qumten aUottecI to SdledDied Caste/ScbeduW Tribe Ia 
types B and C Is leis than 5 per cent. The Committee retOllliiieiitl that 
5 per ceIlt -.vadoa ill Types B IUId C q .. rten mDSt be followed 
MrIdIy ... In fumre allotment. this shortfall IhouId be made up. 

B. Welfare Schemes 

5.10 In a note funti&bed to the Committee, it has been stated that 
the welfare measures/schemes operating in Bbarat Heavy Electricals 
Ltd., Hyderabad for the benefit of the employees and their families 
are under three heads VIT. Statutory welfare measures, Non-statutory 
welfare meaaurea and Township welfare facilities. The details of the 
schemes are as under:-

SlIltutory Welftl1'e MeQSUTes: 

1. Provident FU'ld Scheme: 
. 2. FamPv Pension Scheme undler the provisiOl1l of the Provi. 

c:lerit Fund Act. 

3. Gratuity Scheme under the Payment of Gratuity Act. 
4. Leave with payment of wage5. \ 
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6. F~~~ MpWca1 C~~lfC. f?I provision of- medical! facilitie~ 
Wlthin the Factory prell1tses; 

6. Payment of Workmen's Compensation to the employees in 
aU applicable cases due to aocidcnt, disabilities, caused en:. 

7. Maternity benefit providing: leave with wages for female 
employC!es. 

8. Industrial safety provisions and appliances. 

9. Industrial Canteens and Catering services for the employees. 

10. Creche facility for children of women employees. 

11. Provision of welfare Offl.cer/Supervi"ors for administering 
ali the welfare activities. 

Non Statutory Welfare Measures: 

1. Subsidised Transport and Canteen facilities. 

2. Payment of allowances such as Late Night Snack allowancc, 
Hazard Allowance etc., to certain categories of employees, 

3. Supply of milk to certain workmen in specific areas. 

4. Leave Encashment and Leave Travel Concession faci1itic~ 

to the employees. LTC benefit is extended to the mem-
bers of the families also. 

5. Sanction of loans/advances to the employees towards: 

-Burchase of Cycles/ScOotersICars. 

--CoDStructionl~uiring of own houses. 

6. Payment of conveyance reimbursement expenditure t() the 
employees. 

7. Facilities for higher studies and incentives for acquiring 
higher/additional qualificatioD$. . 

8. Safety education and supply elf s.~ shoes, protective 
clothing and safety appliances. 

9. PreSentation of Annual gifts and diaries to a1'l the employees 
and award of decennial mementoes (Wrist Watch) to an 
the employees completing 10 years service. 
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10. PnMsion of residdDtial qu~ i,Q ~. ~y Town-
ship at sublidiIod. rOD" 

11. Provision of free medical facilities to the employee!i and 
their families in the Company's Oenetal Hospital. 

12. Family Planning: Grant of special increment to the em-
ploYeeslspouses undergoing !Ilerilisatian; W:iij.ties for 
Opel ation and other measures and io~vcs for promot-
ing small family uorms. 

13. Staff Benefit Fund Scheme enroUing members on voluntary 
payment of Rs. 0.25 p.m. for extending financial assistance 
towards medical needs, prolong treatment, educational 
needs like payment of fees, purchase of books etc. and 
for rdief in djstrl!~. to the Jcscrving employee members. 

14. Death Relief Fund Scheme: A Voluntary Scbcllnc ('.Overing 
almost all the employees with payment of Re. 1/- in case 
of the death of a member. The financial a~sistance given 
in case of a death of amember to his family Is 0Vtt 
Rs. 10,000/-. 

l~. Group Insurance Scheme: A'i a social security measun:, 
the Company has insured the lives of all employees _r 
LIC Scheme with provision of the following rlU)p of 
payments in cnse of death of an employee. 

Workmen categories 
Supervisory Categories 
Middle Mana~ement 
Senior Managemenf 

Rs. 10.000 
Rs.20.000 
Rs. ~~OOO 
RI!. '0,000 

7'ownship Welfare Activitiel: 

1. The Company's Towmhip is an urban c;uburb consistin, Of 
all ~sential facilities with over 4,300 quarters and ~ 
foUowing facilities. 

2. Sc"nn'~: Five Hi2h: Sct-ools (2 Centra) Pattern, 2 State 
Pattern and one Zilla Parisbad High School in the local 
medium) and one KO Sc!hOot. 

3. A fun fledged 110 bed General Hospital for pro\lklfaa modJ-
cal &cilities to the empJDyees aDd their fsmilie.. 
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4; Community Centre in the midst of the township with Audi-
torium and other recreatiOnal facilities. Facilities for 
. conducting various cultural programmes and Sports and 
Tournaments. 

5. Provision of Parks and neat roads. 

6. Provision of shopping centres at various locations for the 
supply of all daily necessities. 

7. Ladies Welfare Centre for the benefit Of the township 
women and giving employment opportunities for the 
needy women and family members of the deceased 
employees; 

8. Special care school for the handicapped and mentally re-
tarded children. 

9. Provision of Bank, Post Office nnd COo-op. Credit Society 
for the benefit of the employees. 

10. Places of worship for the township residents; Temple, 
Mosque, Church and Gurudwara. 

5.11 In addition to the residtfutial quarters and the above facilities 
in the township, a LIG housing colony with 1000 houses has also 
come up for the Low Income Group employees. The eml)loyees have 
formed into a Cooperative Housing Society and are aided by Bharat 
Heavy Electricals Ltd. by provision of land and financial assistance 
through the State Government. 

5.12 Besides the above. the Company has schemes and plans for 
socio-economic development of weaker sections including Scheduled 
Ca~tes and Schp.rlulerl Trihe~. The Comoany has taken up these 
activities under 20-'OOint J)l'02Tamme' and in the l)rocess of implementa-
don of this programme, the neillhbourimr villaltes, we"e identified for 

, socio-economic develonment of the vil~alle1'S. Snme of the activities 
. bein~ carried out by Bharat Heavy Electricals Ltd. in this regard arc 
. outlined hereunder: 

1. Establishment of a fodder farm 

5.13 A fodder farm hag been set U1) for the ~~6t of the peoPle 
of weaker sections of the noftdtbourinll' vHtall'e Tellaouram for feeding 
their cattle. A group of 70 people betOTunnll to ~hedl1'ed Castel 

. Scbeduled Tribe communities of the villue has been l)rovided with 
buffaloes uDder a: scheme of providing' milch' ariitnalt; to the people 
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The &C~ is jointly finaaud by DRDA, State Bank of H)'dera&ad & 
nepartmeat of Anunal Hu!tbandry o.f the State Govet'lUllellt. 

. 5~ 14 There is a plan for developing a second fodder farm similar 
to the one at Tellapuram. 

2. Gram Samkshem Kendra (Community CtlJlre) 

5.15 A building has been provided in the village as a Community 
Centre. The building has four rooms, one each for the purpose of 
conducting tailoring classes for women, Rending room, for conducting 
adult education classes and for medical care centre. 

3. lmp~enumt of School facilities 

5.16 The existing school at TeUapuram bas been provided with 
additional facilities of two more class rooms, as kitchen for midday 
meals scheme, an outdoor platform and a handpump for drinking 
water facilities. . 

5.17 Besides the above, a farming planning camp wu plaa.ncd at 
the General Hospital of the Company for the benefit of neighbouring 
villagers. Under afforestation progratnme 3000 sapling are Proposed 
to be planted out of which ] 000 sapling have already been planted. 
A survey has been done in village Lam bada Tanda for providing 
Street lighting and household cooking facilities by utilising solar 
energy. Community Centre building and a school building are also 
proposed to be constructed. A few work centres to provide employ-
ment opportunires for widows and handicapped people are aJlo pro-
~ed to be started.· . . . . .. 

5.18 Hardwar Unit Management aJlIo provides comprehensi\'c 
welfare measure for its employees for all round improvement in the 
quality of life. These \W!If.arc measures can be broadly . cr"-fled 
asunder:' . .~: I 

1. Educalion: 10 BHEL Township there are .1'9 IdIooIII 
educational institutions' with about 1"7.000 1t1IdiII ... 
RC'Ie1'Vation is . made' "for . Sdieduled Castc/SCbCclu1e6 
Tribes 8.'i per Government of Uttar Pr8desh inltruction~. 

2. Medical: Free medical facilities to all eml)lo,ees and their 
famiW. and denendUltl. There are 170 beds in BREI: 
(Hardwar) Mllm """,io.l.OO 8 peripheral dispensarieIC 
8pINd out in the BHBL Townmip. 
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OIl 
3. llousing: There ~re 4,776 hOUseS of type A, B & C ... 

hostel. accomniodatiDn. leseniation is' made for BcJIe-
aDd Cll5telSohcduled Tribe as indicated in PlU'a 30(c}. 

4. Canteen: Canteen services for lunch, dinner and tea/snacks 
at subsidised rates are available to all employees. 

5. Transport: Subsidised transport facility is available to a 
limited extent wherever it is not possible, transport allow-
ance is paid to the etI\plo~s. 

6. Advances: Different kinds of advances such as House 
Building, Purchase of Vehicle" Cycle, Scooter, Car, 
Festival Advance, etc. are admiSSible to the employees. 

7. Leave Travel Concession: Every employee is eligible for 
L 1"C once ;n a blo<ik of two years for viSitiil'g bome town 
or any other place upto IS00 I(ms each way. LTC once 
a year upto 750 Kms is also admissible. 

8. P1t>\lIIthrfft Fund: As per Company's rules. 

9. Gratu;ty: As pet the Payment of GratuitY Act. 

10. Group lruurance: All the ~ployees arc covered under 
'ft.'0~ I~uran~ Scheme of 'the Comp~':ly without any 
contributIon towardS the ,premium payable. 

St 19 In addition, the Compapy has extended their welfare activi-
ties to some vit1a~es where predominantly population, belongs to 
Scheduled Castel Scheduled Tribe. The details of the village adoption 
sotiIenwJ . 8fe!iven. In A!ppendix Xn. 

lI .. 3O. The . Committee .note dIat bodI 6e HydenW iIiId sara .... 
Units of Blulrat Bea~ EIectrbIs Ltd. are operatin~ II naa6er of 
Welfare Sehemes for the beneftt of tbelremployees and their families. 
11ie .0Itiau1ttee furdllr note ftHIt lor ~om~tleftlopmeDt of 
...... :~lDcbldlng Scbeduled C .... /Scheda1ed TrIbe.. Ryden· 
W 11* .... startec1 n.t6l setM" like esta ... hmttat or fodder 
f~, epening of Communtty Ceetreetc., In a ~bo'JriDg ?IDa~e 
while Hardwar Unit bas adopted two nelt!bbourillt! VllIBt!es for welfare 
ac;dtftles. Tbe Codllllittee .ree6iIIIdeDi dlat 1bsfead e'f piece-iueal 
~ies here and there,. tlleBlaat Rea., EIectricah lAdJ units should 
~pke a survey of the vIIlItIeI iDpedpherai . areas land adopt l'illsee<o 
-with coaceatratioo of Seheduled CesaejSclledule.t 11ribes for their all· 
....... denlopmfnt. 
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5.%1. 'l1le Committee liiio reconun-d that a 1dIeIDI ...... be 
deriled lot &iviDlllCholanblps to the cIIIIdaa of poor 5me ...... Calles 
and Scheduled TrIbes IIvIag III perIpberaI .... 10 duIt __ ... 
more Scbeduled Caste~ Tribe cbIIdren are .... to .. 
educadon. 

5.U. The CollUllittee further recOllllllelld 6Iat vi'" DeYeIopmeDI 
Programmes should be impIeaIeated ill cowdIutioa with odIer Deve-
lopmea1al agencies of the State Govemmeat to avoid dupllcadoa. Wide 
pubUdty should be givea 10 the various WeIhre· ...... 10 .. 1UXl-
mum amaber of Scheduled Caste/Scheduled Trlbe peI'IOIIfI c.. take 
advantaRe or the Welfare schemes. 

NEW DELHI; 
October 16, 1985 ---_ . 

. 4svina 24, 1907(S) 

KRISHAN DATI SULTANPURI, 
Chairman. 

Committee Oil the Welfore of Schl!duJ,d 

Cnstes and SclrMuled Tribes. 



APPENDIX I 

(Vidt pilr8 1.1 of the Report) 

Bharat Heavy Electrica/s Limited 

Manufacturing Divinons 

1. Heavy Electricals Plants, Bhopal. 
2. Central Foundry Forge Plant, Hardwar. 
3. Heavy Electrical Equipment Plant, Hardwar. 
4. Heavy Power Equipment Plant, Hyderabad. 
5. Transformer Factory, Jhansi. 
6. High Pressure Boiler Plant, Tiruchy. 
7. Seamless Steel Tube Plant, Tiruchy. 
8. Boiler Auxiliaries Plant, Ranipet. 
9. Control Equipment Division, Bangalore. 

10. Electro Porcelain O"vision, Bangalore. 
11. Industrial Valve Plant, Goindwal. 
12. Component Fabrication Plant, Rludrapur. 
13. Heavy Equipment Repair Plant, Varanasi. 
14. Insulator Plant, Jagdishpur. 

Service Divisions 

1. Registered Office and Corporate Office, New Delhi. 
2. Management Development Institute, New Delhi. 
3. Power Group 

(i) Project Management & Construction Management, 
New Delhi. 

Construction MtlIUlgement 

(a) Northern Region at Neo,,, DelhI' 
(b) Southern Region at Madnss 
(c) Eastern Region at Calcutta 
(ct) Western Region at Bat'O\Jll' 



(ii) Technical Services" Commissioning Headquarter,. 
New Delhi. 

(a) Northern Region at New Delhi 
(b) Southern Region at Madras 
(c) Eastern Region at Calcutta 
(d) Western Region at Baroda 

4. Power Group (Services after sales), New Delhi. 
S. Projetct Engg. Division, New Delhi. 
6. Power Group (Commercial), New Delhi. 

7. Regional Operations Division (RO), New Delhi. 
8. Industry Sector, New Delhi. 
9. Exports Division, New Delhi. 

10. ISO Bangalore. 
11. Research & Development, Hydernh<1d. 
12. MHO Research Project, Tiruc.:hy. 



APPENDIX II 

(Vide P1Ira 2.5 of tbe ;Report) 

Article 116 of the A I tides of Association as appeared before 

amendment in June, 70. 

116. Notwithstanding anything contained in any of these Articles 
the .?resident may, from time to time, issue such directive as he may 
consider necessary in regard to the conduct of the 'business of the 
Company or Directors thereof and in like. manner may...ary and 
annual any such directive. The Directors shall give immediate effect 
to directives so issued. 

A r/;c;e 116 of the /1, rtides of Association as appeared after 
amendmlmt 

116 Nolwith!:tanding anything contained in any of these Articles, 
the President may, from time to time, issue such directives as he 
may consider necessary in regard to the Conduct of business and 
affairs of the Company or Directors thereof and in like manner may 
vary and annual any such directive. The Directors shall give imme-
diate effect 10 directives so issued. 

68 



IAPPBM)IX '10 

:(Vide Pa ... 2.31 of tbeRtport) 

1llJi!!at Heavy Electricols Limited (A Government 0/ India V_,. 
tliking) Unit: Hea,,' Powe, Equipmenl Pima" RIlmlIcIuwlrap~ 

Hyd6tzbad 

GrievalU.'e Pr~durt 

With the object of providing employees an easy and nadily 
accessible machinery for the vantilation and prompt redressal of 
their day-to-cIay gricvance~, a mutuafly agroed Jfie\'I.llCe procodurc 
is·~ adopted. This grievance 'l'f'OCedure may be availed by 
wotkmen/employees of all the departments. 'this will not cover 
ttlilbees or app~ntices. 
Scope 

Complaints ,?ffecting cne or more individual employees in respect 
oftbeir wage payment,l, O\IWtime,leaYc, trnsfer,proraotion «mlOrity. 
woJ.!k assignment, working COftdJtiOM, irtterpretatiob ond· impIemen-. 
tatiaIil of terVk!es ag.eemet1ts, Welfare ameilltles etc. cOllltitute'trlev-
1ilci1s. Where the 'points at dispute are of general apPUefbf1fty of 
cdasldctlbJemag'ntMle ·aftd wbere ~pGlfey matters arc involge(l. 'dley 
wItl ,fall outside 'the scope of ithis ~re. In case <I. any '.v-
ance ,&riling out of dilchllrge. or d1tm1ssa1 of .00torllft/~. 
_~ce procedurcsbatl dOt apply. Instead. diJeharted or dill' 
mJuett wotbIan ~a1J haVe the rilrbt to appeal to tbe dJJmllllng 
authority or to !be appenatt authority. 

ViI'ious Slages of tlteGrlewInce P~ 

SIa,e-l 

·The wrieWldemolovee/workman shall first oresent histriev· 
nee In person to the ·PMeman concerned within one week from the 
dale of ~ of lhetrievance. All lOCh arievance4 s1m11 be 
entered in a "ieva~ JCjlillter maintained. in tile 1)teSCribcdfotm. 
bv the 88id officer. who wilt QiYetwlv to the emmowe/workmen 
witbin SEVEN day!! of the date of receipt of tho ~tevance. 



70 

Stagt-II 

If the employee is not satisfied with the decision of the Officer or 
fails to recelve an answer withm the sttpulated period he shaH either . , 
In person or ac~ompani~d by his departmental representatlVes of the 
recognised Umon pre.~nt his gnevance in writIng to the Shop 
Manager/Senior Engineer. For this pUlpose, fixed hours shall be 
specIfied during WhICh on any working day, an aggrieved employee/ 
workman could meet tIle said officer for presentation of his griev-
ance. The said officer sball give his answer in writing within SEVEN 
days of the presentation of grievance. If action cannot be taken 
within that period reasons for the delay should be recorded. 

Stage-Ill 

If the decison of the Shop Manager/Sr. Engineer is not satisfactory 
the aggreived employee/workman may 'request the Shop Manager/ 
Sr. Engineer for forwilrding his grievance to the Chief Personnel 
Manager, who has to communicate the reply within SEVEN days 
from the date of receipt of his grievance. 

Stage-IV 

H the reply of the Chief Personnel Manager is not satisfactory, 
,then the aggrieved employee/workman may request for forwarding 
his grievance to the Gde-vance Committee whiCh shall make its re-
commendations to the Geneilal Manager within TEN days of the 
employee's request. If the recommendations cannot be made within 
this time limit, the reasons for delay should be recorded. Unanimous 
recommendations of the Grievance Committee . shall be implemen-
ted by the Management. Ir; the event of difference of opinion among 
.he members of the Grievance Committee, the views of the members 
along with the relevant papers shall be placed ·before the General 
Manager for final decisiol1. ,Yn either case, the final decision of the 
Mana!!ement shall be communicated to the employee concorned by 
the Chief Personnel Manager within FIVE days from the receipt of 
Grievance Committee's recommendations. 

, The Grievance Comm1ttee shall consist of two representatives of 
the Man32ern~rtt and 'tvw representatives of the' .reco~ised Union. 
D l1.M' (Pr~tfllction) or hi!l nominee and Chief Personnel Manager 
will be the Mana2emp.Tlt· reore~Tltative<; of Gt-ievances Committee, 
Two l'enreQp.ntAt ives of the recognised Union shall be nominated hy 
the recognised Union. 
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StIlgt-V 

When the aggrieved workman/employees is not satisfied with the 
final decision of the MS1lll.8eme.at he shall have the riPt of appeal to 
the General Manager for a revision. In making this appeal, the 
employee, if he 80 desires, shaD have the right to take a Union 0JIi-
cia! along with him to facilitate discUssion. with the General Man ..... 
The General Manager o~ the Person designated by him shall oom-
municate the decision within a week of the employee's revision 
petition. 

If no agreement could be reached tbe Union and tho Manage-
ment shalI refer the grievance to voluntary arbitration. 

Where a workman/employee has taken up a Grievance for re-
dressal, under this procedure. the formal conciliation machinery shall 
not intervene till all steps in the procedure are exhausted. A griev 
ance· shaD be presumed to assume the form of a dispute only after 
the final decision of the Oeneral Manager in respect of a grievance is 
intimated to the workmen/employee. 

H a grievance arises out of an order given by Management, the 
said order shall first be complied with before the workman/employee 
concerned invokes the procedure laid down for redreaaal or griev-
ance. If, however, tbere iii a rme lag between the issue of order and 
its compliance, the grievance procedure may immediately be invoked 
but the order neverthelesIJ mu~t be complied with on the due date 
even if all the steps in the grievance procedure have not been 
exhausted." 

The Union representatives on the Grievance Committee .haJJ 
have the right of access to any document relevant to the enquiry and 
reference to which may be necesqry to undentand the merit or 
otherwise of the worker's/emplovee'. JUiovance. The Mana.ement', 
representatives shall bave the ri~ht. however, to refUle to abow any 
document or ~ive any infonnation which they consider to be of a 
confidential nature. Such confidentlal doeumenb however be Uled 
against the emp10yee in the course of the anvance proceedinlES. 

There shan be a time-limit within w";ch an apneal mav be ore-
ferred from one !ita~e to the other. For this J)UJl)OIIe. tbe anrieved 
workman! employee shan, within 72 hours of tbe receiot of the ae-
ci~on at eAcb lIta~ (or if nO cfp'c,~inn ~ rec.efvelt on fbe eJ"nfrv of 
the stq,ulated neriod), file hilll anneal with the authority at the next 
hifher Mage, should be feel inclined to appeal. 



In calculating the various time intervals under the above ~, 
holidays shall not be reckoned. 

U· it is· DOtOIIS8J'ffos my- woIbna/em~ to leaw' Cho depart-
mat duIiIl. ~ !lourS! on ,. aaIl from die P.O. (weJtar6) 
Iiidilatlill Rotations Officer or aD'Y other 0JIlc0t connected with the 
PVaKe M.acbinal1Y, prc\liouapttmiBlitin- oJ hiS 8u.ptmr - skell 
JIIOe8sirlllily be obUtiDed. Subjetlt to this cOAdition, the elBpIoYee 
sbalt not su1fer any lois iJI wages for the work; tilDe Ibst in - this 
manner. 

H, however, there be any complaint against .any individual mem-
ber of the staft, who is nominated by the Management to handle 
pv~ at thc? lowest level,. the employee may take up his gticvance 
at the next higher stage i.e., at the level of Shop Manager;Bead of 
6;mce. 

True Copy 

M.N. RAO 
Chief Personnel MatUlgert 

&t/­
R.V. REDDY 

MCl1UIf~r (Pql.) 
B.Il.E.L. Hydmzbad. 



J\PPJ;N.D~ IV 
(Vide F(/, 3.47 of the R8J)Ort) 

P1'-OMOTION POLICY AND RULES 
1. Objectives: 

'j 

(a} To PfOV~ ~ empIo~ 'Vj~ btoad equaUty of opport-
uralty m II'O~ aDCl ~ PrOl~ 

(b) To ensure fairness, equitabUtty, COIIIi8Waey and UDifor-
mity in th~ matters of pl'OMotJoD of tftlplGy .. in .. the 
U'ntt.IDivisiona of' the Company. 

(c) To recognise and rewa,rd employees for their contribution 
to the growth of the or~&atioD. ' 

(d) To sustain the high mopale of the employees by infonn-
ing them of the p1'OI!lmicm opportunitlel existing in the 
organisation and the manner in which luch promotions 
will be effected. 

2. Claasiftcation of GrQuP.f~: 
3.1 Por purpoeea of promotion and career growth all employees 

are h'dUded In one of !he f~lloWinl grouPilcacllw: 

(b) Bxec:utive n. eire 

CeQ ~""'I(rOUP 

{e~~cl.1IP 

Cf)O~ ...... 

Salary It dr. E1\ lad .bwr (Jlro. 18;5-
... , •• ·'-l· 

SaII'Y ,... tie. WEI eo B4 (nS-Im '" ' 
Ita. '575-1175), 

Sat.·y ",de. BAJSB I to SA/8J\r 
(RI. !liE0-9'.7 If· L. I07,·,S,!I) J~.r 

e*,cmilvC* (L ...... 'O$). 

~y .. de. A 1118 IV eo AI,~ IX~. 
JGH07/I9S .... If • ..,. 7,e-t~. 

SUa". ,. ~_ A. 1118 11 I net B III (Jt.. I""' .... ,...,. , .. L.~. 
Salary trade. A.. 1/1. J ('at. ,.,..u). 

The above acales are ~. 

a ... ~_Oadre ..... ~ .. ~ ... Qoq lY 
~ Pt.., .,., to. aacl wttilln .... .... wJI1_ ....... _ a-

U 
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·Companywide basm and carried out by the Corporate Oftlce on the 
recommendatiOns of the special EDs Committee. Promotions in 
Salary grade upto and including E4 will be regulated by Unit Mana-
gement as per the principles and guidelines laid down herein. 

4. Guidelines and Principles 

4.1 Promotion from one GrouplCadre to another Group I Cadre 

Promotion from one group I cadre to another group I cadre is on the 
basis of merit as assessed through a selection process which may 
include an appraisal of performance and test I interview designed to 
determine the employees' skill, aptitude and abilities for effective 
functioning in the higher grouplcadre. Employees are eligible for 
consideration for promotion to the higher group I cadre on comple-
tion of a specified number of years of service (to be referred to here-
inafter as "eligibility period", in the highest grade in the lower 
group I cadre, subject to organiHtion needs. This eligibility period 
will be notified by the management from time to time keeping in 
view .the .requirements of the organisation. 

4.2 Promotion within a group I cadre 

Employees are eligible for consideration for. promotion from a 
lower grade to the next higher grade within the same grouplcadre 
on completion of the number of years of service p.rescribed in the 
-lower grade (to be referred to hereinafter as the "qualifying period") 
and attainment of satisfactory standards in conduct and performance. 
'The "qualifying period" for promotion within a group will be noti-
fied by the Management from time to time keeping in view the re-
,quirements of the organisation. 

4.3 "Fast Track" Promotions 

With a view to rewarding employees for sustained outstanding 
performance, and in order to provide motivation to them for fu.rther 
improvement, accelerated promotions' are considered for eUgible 
employees on completion of a specified period of service lIS may be 
prescribed for this purpose for each grade. The number of employees 
promoted under this clause, however, is generally limited to 10 per 
cent of the total number of employees eligible . for 'such promotions 
as the basic idea j; to spot the best performers on work. 

4.4 It may not be possible to' ensure advancement I career propects 
beyond a certain point for employees whQ either do not POIf888S the 
Rquisitequalificationalsldll needed for the higher post or are held 
up for want of requirements in the hiaher grouplcadre. Such case'S 
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are reviewed and empleyeee Ue conaidtncl tor the blpr ande -
completion of 10 yearw fOOd and efteetiv • .-vice provided tbetr aa,t-
duct and pertormaftee are otlJerwiH~. TbII I, nol'IU,Ily 
not applicable to the poIttion of E6 t .•. the Senior ~'. grade 
and above. 

4.5 There may be a certain percentage of employees ""ho do not 
qualify for promotion under any of the cIausea pro'fided abo ... 
Thew: are so due to their conaietently "Poor pertonnaMe andlor 
other reasons. Such employ,.ees treated ~nder the categnry "Dr0p-
outs" are not eligible for promotion untn tbent Is recorded ~ 
ment in their overall performance and conduct. 

S. Channels of Promotion 

Promotion of an employee means his movement from a paR in 
a lewer IJ'ade to a poat in the next higher srade along with respec-
tive pr~motion channeb speclfted tor the PW'pOIe. 

6. Rulea and Procedures 

Promotions will be considered by Departmental Promotion ea.-
mi"- to be conatitutecl at the lUllt lew! for various pete. falliDI 
~r tbe purview of the Ullit M:~qleIlt. 'lb. erttlrla IdoptIed 
by tAe I)PC for conslderb:\c pn>IQ.OtiOQf. will ~)' lftc\u~ fa. 
IlJdI. 1M qualilcatiQn, pP1oratlee. feMrat ""~ and P*DtIaJ 
for higher responsibUity. 

7. Preference for SCIST 

The Government of Indla Qtden IiIueci from time to time reladDt 
to reservations for Scheduled CutelScbecluJed TrIbe candidate. wtl1 
be observed with reference to vaeancles ft1led by promotioll. 

8. Seniority 

Seniority as between petIOIUlel .. lected in the IUD8 telect1aD Ih.n 
be determined in accordance with the order of merit drawn up by 
the SelectionlPromotion Co1ll1Dittee and approved by the competent 
authority. I "·91 

9. Representatlona from Employ., Regarding Non-eelectlon or 
Supersession: 

An attempt is alwa,. made by the DlviIIonal s-d to explain to 
an employee the reaaona tor his non-telectton 10 that the employee 

2078 I.B--8. 
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h~·aD. opportunity to make up h1s deficiencies in the relevant area. 
U, the employee still hu a grievance be may submit a representation 
to"tliecompetent authority, through proper channel The Head of 
~partment will examine the case and submit to the General Mana-
gerlExecutive Director with his remarks I recommendations for 
orders. Representations must be submitted within one month of the 
date of .reiease of promotion order I list. Representations in impolite 
and WlbeCOming language will not only be rejected but will be taken 
up suitably with the employees concerned. Also join appeals or 
representations will not be entertained. 

10. Debarring 
Employees undergoing punishment for a specified period shall 

not be considered for promotion during that period. Employees 
under suspension or whose conduct is under investigation shall, 
however, be considered by the Departmental Promotion Committee 
which shall, if they' are found fit, give them a notional place on the 
panel. Their promotion orders shall however be released only if 
they are unconditionally absolved from the charges levelled against 
them. 

; 11. Keeping in view the changes in internal conditions and exter-
n~t.env.i.rsmment. the Com,pany may at any time and at its discretion, 
mJlke,any changes.ln. the promotion polley and' the rules as stated 
herein if it is satisfied that such changes are necessary in the overall 
interest of the organisation. 
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c ..... 'Ap~IXlX 

(Vidl r.ra 4.35 of tile Report) 

BHARAT HJiA vY 2LBcT&1CALS LTD. 

Dear 

No. ~:PER:R: 1211792 
Dated: 1611018211792 

Please refer my D.O. letter No. AA:PER.:SC:P dated 23-6-82 em-
phaaiaing the importance of filling up the backlong of reserved posts of 
Scheduled Caste I Scheduled Tribe. 

In the Enaineer Trainees there was a backlog of 142 reserved posl~ 
for Scheduled CastelSCheduled Tribe. This necessitated special efforts 
to be made to recruit EnglE. Graduates belonging to Scheduled Castel 
Scheduled Tribe category with a view to minimiose this backlog. 
Accordingly, all Scheduled CastclScheduled Tribe candidates who ap-
peared in the written test were called for interview and as per the 
Government iastructions they were assessed with the relaxed stllndard~ 
by the Selection Board. Further, allocation made to the units, are on 
the basis 50-SO teo 50 per cent from Scheduled CnstelScheduled Tribe 
panel and other 50 per cent from the general panel. 

Since the candidates belonging to Scheduled CastelScheduled 
Tribe have ~n recruited on relaxed standards, it may be necessary 
to make up their deficiency to the extent possible, by organising 
special training for such c~ndidates. r would request your personal 
attention in takiag necessary steps in this direction. Kindly keep u~ 
infonned of the action taken. 

With regards, " 

Yours sincerely. 
Sdl~ 

(G. O. 0.417") 

An Heads of DivIsions. 

82 
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AI'PBtmJX XIII 

(Vide para 4 . of lDtroactton) 

8ufFIIf1I4f11 of Ccmclusiona/~comm.endGtions cOntGi1l.ed in th, Report 

81. Para No. in 
No. Report 

1 2 

Swnmary of Conclusions/ 
lleconunendAtlo~ 

3 
----_. __ ..... _._.-.------

t. 

t 

1.15 

: . , " 

.& 

.'~ :: '" . 

The Conunittee note that the Board of Direc-
tOl'8 ot Bbarat Heavy Electricals Limited consists 
of five full-time functional Directors including 
*he Chairman and Managing Director and two 
Directors from the Ministry of Industry, Gov-
emm~t of India. None of the Directors be-
Ionas to Scheduled Castes or Scheduled Tribes. 
The Committee further note that the Apoint-
ments Conunittee of the Cabinet is the final 
authority fO',[" selectiOlli of functional Directors 
from a panel of names suggested by Public 
Enterpriles Selection Board. lTheCommittee 
recommend that as a matter ot policy, on the 
lines of nationalised ~nks, at least one person 
belonging to Scheduled Castes/Scheduled Tribes 
should be appointed on the Board of Directors of 
BB£L with a view to safeguard the interests 
of Scheduled Caste/Scheduled Tribe employees. 
The Committee firmly believe that with sincere 
aDd coaeerted efforts it should not be difficult 
to find a person of 'merit and competence' from 
amongst Scheduled Castes/Scheduled Tribes tor 
appointment on the Board of . Directors. .The 
Committee would, therefore, like the Govern-
ment to ensure that atleast one Director is 
appointed on the Beard -from the Scheduled 
Cutes,tScheduled Tribes at the earliest oppor-
tunity. 

- -.--' ------ .--------_. __ .. _--



1 2 

2. 1.29 

3. 1.so 

4. 1.31 

5. 1.32 

t. 1.33 

aT 

3 

TheComm1ttee note that an oftlcer of the 
rank of director in the Departaient of Heavy 
Industry has been appointed as 'Uailon Oftlcer' 
for COO'l'tHnatin, the work relating to repreten-
tatt&~ ef Scheduled Ca.Jta,lSeheduled Tribel in 
public sector undertaldDlJ under the Ot!part-
meat. There 1& no 18J*'8- Scheduled Cutel 
Sebeduled Tribe Cell 1ft thIIt Department to auItt 
the Lta1son Oftlcer 'to ~hlrge hJa duties eftec-
tivaly Iftsofar a. implemBIrtation of reaervaUon 
polley U o9Dcerned. IIIIItead, one aamtant in 
Coordination .etion 1i looking after the work 
ntprdmg reaerva1fon of Scheduled' castaj 
SabeduJea Tribeil 111 addtUon to other item. of 
work Ullgned to kim.. 

The Committee fail to understand how one 
penon can 40 full Juat4ee to the work relatID, 
to proper repl't!ll8ntatton ot Scheduled CutM, 
SeMduled Tribes in Iel'Vkea in the Department 
of. He!Wy Inclultry II ._11 .. in the 22 public 
leCtor undertakin,. under that Department. 

The Committee cannOt .ccept die explana-
tion. "ven by the repreleDutive of the Ilin1Itry 
of 1Ddumy durin, the COW'lle of evidence that 
"t'ell can be of one perIOD and alto of one 
lwDdted persona. The.lIe will depend upon the 
total work load." 

The Committee nelfd 'Imd!y .tress that Gov-
erDJDIDt iDItnLctione in relation to tee reMrY .. 
tIQD poUcy have to followed by all Mlnbtriea 
wItAout any.exception. 

The Committee wquld U. to point out that 
in their 0.11. No. 17!2afji-Zttt. (seT) dated 
1Jth April, 1918 the ~ of Home AffaIrI 
Md requested aU MiDistrlelJDepartmente to let 
up a CeO. to ensure due oompUance of tile orden 
of reservation faued from time to time In favour 

~ __ .. _ .. _ .. ___________ ~.c_ .... ___ ~_· ___ _ 
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2 3 

of Scheduled CastesfScheduled Tribes, ensuring 
prompt disposal of the grievances of the em-
ployees of these classes and to scrutinise and 
consolidate the statistical data in respect of all 
Departments under their control in the prescrib-
ed forms. The Committee recommend that in 
compliance with these instructions, a separate 
cell with adequate staff should be set up imme-
diat~ly in the Department of Heavy Industry 
which should function under the direct control 
of the Liaison Officer. The Committee further 
recommend that the creation of the Cell and the 
duties assigned to it should be brought to the 
notice of the employees in the Department of 
Heavy Industry as well as in the Public Under-
takings under its administrative control through 
a circular. The circular should ais<, 'be put on 
the Notice Boards. 

7. 2.11 The Committee note that the orders issued 
by the Department' of Personnel and Adminis-
trative Reforms regarding reservations in ser-
vices are circulated simultaneously by the 
Department of Heavy Industry to the Public 
Undertakings under, the~ ad~nistrative control 
for necessary action. ,Unless ,the orders are such 
that action is required to be taken by the Bureau 
of Public Enterprises, the Pepartment of Heavy 
Industry do not wait for the advice of the 
Bureau. ' 

It 2.12. The Committee further note that the reser-
vations in direct recruitment have been enforc-
ed in BHEL w.e.f. ~7-19io 'while the first dir-
ective by the Bureau of ~blic Enterprises was 
fl8Ued to the administrative Ministries on 18-9-
1969. The Committee have been informed dur-

, JDg, evidence that delay in:e~tending reservation 
. orders to BHEL occurred as there was no clause 
In Articles of, AssoCiation .of the Company, as 
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,3 

origlDally drafted, which -could enable the Gov-
emment to illue Directive to BHEL OD reser-
vation. The Artlclel of Asaoc1ation had con&e-
guently to be amended. 

9. 2.13 The Committee regret to note that it took 
almost a year to amend the Articles of Aaocia-
tion of the Company and as a result the Sche-
duled Caste/Scheduled Tribe candidates were 
denied the ben.eCt of reservation during that 
period. The Committee are of the firm opinion 
that the reaervation orden should have been 
made applicable from the date of laaue of the 
orden by the Bureau 01 Public Enterprilel and 
not from any future date. 

The Committee are not convinced witb the 
plea of the Mfniatry that the Government DIrec-
tive could not be enforced in the absence of 
any enabling provis1on in the Articles of Aa-
soc1ation of the Company. They would l1ke to 
stress that the Government Directive regarding 
reservations would superimpese on any Article 
of Association of the Company. The Committee 
also note that Article 116 ot the Articles of A.-
socl.tion of the Company clearly provided that 
the DIrectors shall give Immediate effect to tna 
Dfrectlve ilsued by the ~mment. 

10. 2.14 The Committee trust that the uaurance given 
by the representatly., Gf ~ Department of 
Heavy Induatry that .,n!or~ were being made 
to m up ,the shortfall ln' relerved posta on the 
bul8 of total Itrenath of the Company which 
would tantamOUDt to. tl)ft ·dtrectJve on re.erva-
tlon beeoming applicable from the date of for-
maUon of the Company would be tullWed in 
better mel Jpldt. 

11. :U5. ,- RelervaUona fnp~oUoll, have been e4'ected 
in BBIL w.eJ .. ...u-lt'7t 'nle Committee bJve 
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~ intormed during ev!dence that in the direc-
tive received in I1J7G, tMre was no provision 
for reeervation in p1OmQUoIU> made on the basis 
of seniority subject ~ tltl)eSS. The provision was 
made in the subsequent direCtive issued by the 
Bureau of Public Enterprises in November, 
1974-

The Committee note that reservations in 
promotions on the basis of seniority subject to 
fitness were made &p{)licable to Ministriesj 
Departments .in NOI".1m\ber., 1972 vide Depart-
ment of Persont1el O.M. No. 2712171-Esstt. (SCT) 
dated 27th November, 1972. On receipt of these 
orders the ~rtrt\eitt of Heavy Industry should 
have circulated them· to BPIEL and other public 
enterprises under their administrative con-
trol foJ,' n.e~ell!(U'y ac;tion,. without delay and 
without w~tiI)i ~ any directive from the 
Burea\l of Public Enterprue. The Committee 
feel stronSlY th,t ~s a r~l:Iult of delay of two 
years in ~nfarc~ment of. the=;e orders, the Sche-
duled Castej$cheduled Tribe employees have 
been deprived Of the opportunity for two years 
to get promotional quota under these orders 
without any fat,JIt on their part. The Committee 
recommend that t~ o.p~Mulent of Heavy In-
c:lUltry lboWd fix :fespon$~biUty for the serious 
lapse in aPt>lyin, these orders to BHEL in 1972 
Its6lt. The Committee would like to be inform-
ed of the lnvestlpttons made and action taken 
In the m.tter. Tbe C~ee would also like 
the Govemment to c~deT as to bow the 
persons who have s~d on account of this 
delay should be compenslted . . 

The Committet fail t& understand that while 
the Governn:aeat diNilti\t. on reservation in pro-
motion on the basis of seniority subject to fit-
118* . w.. ~de ,aWltcable to Minl.trtesfDePart-
menta in 19'72, why the Bureau of Public Enter· 
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pdIee took two yeatll to circulate it to the Pultlic 
t1.DdertaJdnia. 'lbe Committee would llke Jt, 
bow the preci8e reasons for this inordlna'le 
delay on the perl of tbe Bureau ot Public ED ..... 
priJes. The Committee, however, reeornmvO 
that the orders/tnstructlolll luued to the ~ 
trteeJDepartments by the Department :,pi 
Personnel relJtin, to reservations in serviQtlf' 
ahould be made applicable simultaneously to g.. 
public enterprilea under their administrat\ft' 
control and no time should be lost in the oltlitr-
vance of procedural formalities. 

14 2.27 The Committee note that Liaison Oftlcers jor 
. looking after the work relating to represeDta~ 
or S~hcdu'!"d Castes and Scheduled Tribes hV-' 
been nnmin:tted both at Hyderabad and HarmOr 
Units of BHEL. Scheduled Caate/Sehed~ 
Tribe Cell~' have also been created to ails 1st 'UK' 
T..iaisol1 Officers to discharge their du·ties. 

Hi 2.28 TI'c Committee recommend that the apP*i-
Inert ()f Liaison Oftieen, the duties auisgned ... , 
them and the creation of Scheduled Cu~. 
Schcl.liJIen Tribe Cells .hould be widely JI\IIiIr' 
!tno,,'n to the emmoyees by means of a ctrculit 
The Committee also recommend tlut the DeJa'H. 
ment of Heavy Industry should iIIue ~ 
in!ltrur.1.'~I'1·'; in this reprd to all the PqIi1I(' 
Entcrpri.c;~ under tbeh' controL 

16 2.19 . Duriftg the ~l'Ie df- their Jtudy toun. )hr· 
Committee h*ve ~ that the LUlIm· 

2878 LS-7 

, ~lftcers aft DOt always ~lly OODvenant wtthJrbc· 
•• dow: tnstruetiebl tlJaed reprdtllg reIII'JJ-
tlOftI for SeltC!411led' e..te.JSebeduled TdIfIt. 
On account 01" vf fIdo1'maUon and ~ . 
t.Jm1 are. .lIotabJe to.eDllll'e due eompJiaaoe Of 
.~Itt(m 0dIefs 'b,r tile __ UBI 1IUtbI:IrU>. 
~ Cammlttee, tb8f ... recoauDeIId that 1Ilt-

-
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able training courses should be arranged for the 
Liaison Officers in various units of BHEL so as 
to enable them to get fully acquainted with the 
rules/instructions relating to reservation in ser-
vices issued from time to time and their correct 
interpretation. 

17 2.3Q The Committee also suggest that Department 
of Heavy Industry should arrange similar train-
ing courses for the benefit of Liaison Ofticers in 
the varioul> public enterprises under their con-
t-roI. 

11 2.89 'rhe Committee note that grievance register 
common to all non-executive employees is main-
tained nt Hyderabad Unit. The Committee re-
Gommend that a separate grievance register 
should be maintained for Scheduled Castel 
Scheduled Tribe employees in the Unit and the 
action taken on each 'grievance should be indi-
cated against the respective grievances in the 
register. This register should be an open docu-
ment and available for inspection by an emplo-
yee, if he so desires. 

18 2.40 The Committee have been informed that there 
is a mutually agreed grievance procedure at 
Hyderabad under which an aggrieved employee 
bas to submit his grievance to the Foreman/ 
shop managet'/chief Personnel Manager/General 
lianager etc. under various stages mentioned in 
the procedure. In the opinion of the Committee 
this appears to be a cumbersome ~oced.ure. The 
CommiUee desire that the Procedure should be 
appropriately amended to make it clear that 
Scheduled Caste/Scheduled'TrIbe employees arc 
free to make their complaints direct to the Liai-
son . Oftleers, 

20 3.24 The Committee note that recruitment of 
. EniincerTrainees is made on all India basis by 
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the Corporate oftlce through a written test IIlcl 
interview. -...... 

21 3.25 The Committee further note that for recrlUt-
ment of Engineer Trainees in BHEL, till lID 
al! Scheduled Cute and Scheduled Tribe e ... -
dates who appeared in the written test were 
called. for interview Jrrespective ot their rnadra 
in the written test. By this method the Cdl-
pany was able to clear the backlog in the cate-
r,ory (If Scheduled Castes. The Committee _1 
that this method should not have been diaeeJI-
tinucd as it is helpful for fUling the current ft'-
Nerved qLlCJta and also for clearing the previoUs 
backlog. The Committee, therefore, recorrunw«f 
that the practice of calling all Scheduled CII~I 
Scheduled Tribe candidates who have nppearea 
in the written teet for interview shouJd be ea-
tinued till the backlog is wiped out completely. 

3.26 It h41S been stated that candidates sek'Cted &n 
the basis of written test and interview are Jittlt 
011 one year training on succeatul completion bf 
which they are absorbed II Engineers. :Dab 
Committee recommend that Scheduled CU~ 
Scheduled Tribe candidates who are not suecea-
ful at the end of one year training period shoUld 
Dot be rejected outright. They should be put&n 
training tor a further period of. ODe year 80 tut 
lbey get a IeCODd chance to make up the .... 
ciency and may be ultimately abeorbed in t"e 
organisation as far as posaible. 

23 3.27 The Committee abo J't'CIIIDlDe"d that an oftIur 
belonglDl to Scheduled Cute/Scbedulecl TriLl' 
community ahouIcI be laeJuded in aU Seleetto:l 
Boards ~ve of tbe fact wbetber the selGt-
don b lor .,..m a ....... or for ScbeduJrid 
·Cute~ Tribe ....... or fer both. 
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3.28 

3.29 

The Committee l\ete that \jne of the reasons fOr 
delay in fl.lllng up reserved vacancies in Hydera-
bad Unit is that the Employment Exchanges 
takes 10--12 weeks before issuing non-avail-
ability certificate. In the absence of no-avail-
ability certificate, the Company ii unable to 
issue auvertisement for the reserved vacancies. 
The representative of the Undertaking has stated 
during evidence that they have been contacting 
the Commissioner for Scheduled Castes and 
Scheduled Tribes· in this regard and the action 
taken would bJ and large solve the problem. 
The Committee feel that Employment Exchanges 
should not take more than 2 we(;ks for issuing 
llOJHlvaHabiliLy certificate in case they arc un-
able 1.0 sponsor car;ddai::s to fill the posts re-
served for Sc~edu.Ied Caste and Scheduled Tribe. 
The Committee, therefore, recommend that the 
Ministry of Industry (Dentt. of Heavy Industry) 
should take up this matter with the Ministry of 
Labour (Directorate General of Employment & 
Training) for issue of necessary instructions to 
Employment Exchanges in this regard . 

Th£: Committee further note that copies of 
advertisements and notifications are brought to 
the notic£' of local MLAs, CommiSSioner for 
Scheduled Castes anci Scheduled Tribes and 
othE'r authorities. The vacancies are also brought 

. to the notice 01. recognised Associations/Organi-
.s,ations at lQcal, State !lnd National level. During 
evidence the representative of the MinistrY 
stated that it would be better if a consolidated 

. list of such' organisatiOOa was circulated to the 
Undertakings. In"tld8 cotmection the Committee 

, would like to poibt out that a list of associatio~ 
Hoo~~ as rennIetltati'9'e of Scheduled eastet; 
.a . Me4u1ed ,Tribes to whom the reserved 
~ eMu1ri .. be aoded 11 given in AppendU 
Uof the ~ ~ ~Ntion for Soh~ 

------------- ----_._---_. _.--
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Ca.! and Scheduled Tribes in services (.tb 
Edition) bfoUlht out b)' the Deptt Of Penon ... 1 
& Adminiakative ReforJu, MiDiItry of Uoae 
Mairs. The Committee recommend that tile 
MixUstJ"; of Industry (DepU. ot Heavy Industry) 
abollld supply a copy of this Brochure to 'all 
Public Undeltakin.. UDder their admirustrative 
cODtrol who shou.ld be instructed to send ea· 
ployment notie_ to .... UIOCiationa regularly. 

26 3.30 Tbe Committee further recoJDJDellCi that c:o~ 
of advert_ments and IIQti&cationa for reserved 
vacanciee should abo be lent to the MembeN 
of the Parliamentary Committee on the Welf~re 
of Scheduled Castes aDd Scheduled Tribes. 

27 3.31 'fhe Committee note that several types of jobs 
in BHEI. such as cleanIinel8 etc. are got doRe 
through contract labour. nus is done under 
RegulationF framed by the Undertaking tor thiS 
purpose. 'nIe contractor's emplOyees a~ not tbe 
employees of the Undertaking and as such they 
do not get the benefit Of permanent employment 
in EHEL against the reserved posta. The re",.... 
sentaUve of the Und6taldng stated during evt-
dence tlJat the question of contract labour would. 
be ~xanlined and wherever it wu pouible t() 
abolish the contract system it would be done and 
the emp;o:vees would be given full time job. 

·21 3.32 The Committee fed surpriaed that a big 
orfanisation like BHU.. ate unable to employ 
SWftpers on a regularbuU and they are still 
eDC!O\U'aging the system of contract labour. The 
CommIttee recommend that BHEL should em-
plo1 Sweepers on a recular basis and the practfec 
of employiJlg them thfough contractors shoul. 
be stoPJH!" forthwith. 

29 3.3'1 The Committee note that relaxation in written 
test qualilyln, marks is giver to Sche4uW 
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Caste/Scheduled Tribe candidates in the case of 
recruitment of Engineer Trainee poets. The 
Committee recommend that the maxJmum. num-
ber of marks given to Scheduled Caste/Sche-
duled Tribe candidates as relaxation in written 
test should be specifically stated in the Recruit-
ment Rules. It should also be precisely men-
tioned in the advertisement for recruitment by 
a written test. 

3.38 It has been stated that at Hardwar Unit all the 
eligible Scheduled Caste/Scheduled Tribe em-
ployees in the zone of consideration for ;promo-
tion arc promoted unless they are unfit on the 
ground Of misconduct Or poor work performance 
while in regard to the Hyderabad Unit it has 
bCE:'n stat.ed that 5 marks are added to the aggre-
gate mHrk.:; obtained by Scheduled Caste/Sche-
duled Tribe employees. The Committee are sur-
prised to note that relaxations/concessions given 
to Scheduled Caste/Scheduled Tribe candidates 
are different in the two Units of BHEL. The 
Committee recommend that there should be a 
unifonn pattern forgiving relaxations/conces-
8ions to Scheduled Caste/Scheduled Tribe em-
ployees in promotion in the various units of the 
Undertaking. 

3.59 The Committee note that in BHEL there is 
Career growth promotion policy unlike in Cen-
tral Goyemment offices which have vacancy ori-
ented system of promotion. Under Career 
Growth policy, promotion does not depend upon 
availability of vacancies and the employees in-
cluding those. belonging to Scheduled Castel 
Scheduled Tribe who have completed a prescrib-
ed period of service in the lower grade are up-
'graded subject to their satisfactory performance· 
There is reservation in promotion to the extent 
of 15 per cent f.or Scheduled Caste and 7t per -_ .... __ . -_. __ ... 
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cent for Scheduled Tribes which i. dectie trolL • 
4-11·1974. Schecluled Cute/Seheduled TrIbe 
employeoes who come within the ZODe of CODBi-
iteration are given 5 marJq coDCelllon 8Jld are 
adjudged separately by the Departmental PN-
motion Committee which assess their suitabWty. 

3.60 The Committee feel that in Central Govem-
ment officers, in promotlOllB made on the buis 
of seniOrity subject to fitness there ia no poIIf.-
bWty of Scheduled Caste/Scheduled Tribe em-
ployees being dropped from promotion it tile 
vacancies are available and are also reserved in 
accordlnC(~ with the points in the roster, unless 
they arc found unfit tor promotion. 

3.61 Tht' Committee are of the view that in the 
absence of any rOlter system ot promotion for 
Scheduled Castes/Scheduled Tribes in BHEL, 
the Scheduled Caste/Scheduled Tribe employees 
have not been plaCed in any advantageous poIi. 
tion by the extension ot the IiCherne ot reaerva-
tion in promotion to that undertaid.ng since 
1974. The Committee would llke the Department 
of Personnel and the Bureau of Public Enter-
prises to examine to what extent the element ot 
reservation in promotion i8 beneftdal to Sche-
duled Caste/Scheduled Tribe employees in the 
undertaking which have career growth polley of 
promotion. The Committee de81re that some 
procedure should be devised to enaure that the 
prescribed percenta,. under the RelervatlGG 
Orders go to employees belonging to Scheduled 
Caste/Scheduled Tribe under this ICheme. 

3.62 The Committee have been intormed durin, 
evidence by the ~reaentatlve of the Undertak-
Ing tnat among Scheduled Castes and ScheclulM 
Trftiea only tIioae were not promoted againlt 

_______ • , _______ '4_ •• '_ •• __ --------------
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whom there were cases of indiscipline or mis· 
eotlduct or Wel'e unsuitable for the post. The 
Commitw, however, find that a large number 

-ef eliBlb14S Scheduled Caste/Scheduled, Tribe 
efJlployees were not prGmoted at Hyderabad 
Unit and REEP of Hardwar Unit during the 
years 1982, 1983 and 1984. These constitut~ 25 
per cent to 30 per cent of total number of eligl-
We Scheduled Caste/Scheduled Tribe employees 
at ~abad unit and 15 per cent to 20 per cent 
at HliEP of Hardwar UnU. The Committee re-
commend thai cases of Scheduled Caste/Sche-
du.1ed Tri~ employees who were not promoted 
at'the two units during 198~ should be reviewed 
at the highest level and the Committee be ap-
prised of the result of the review. 

35, 3,63 With a view to allay the feeling of injustice or 
discrimination amongst Scheduled Caste/Sche-
duled Tribe employees the Committee also re-
commend that in future, all cases of SC/ST em-
ployees who are drOPPed out at the time of pro-
motion should be placed for approval of Chief 
Executive of the unit before the results are 
announced 

36 3.64 According to the promotion poliCY, an attempt 
it always made by the Divisional Head to ex-
plain to an employee the reasons for his non-
selection so that the employee has an opportu-
nity to make up his deficiency in the relevant 
areas. There' is also provision in the policy for 
an employee to submit a representation against 
his non·~election. The Committee note that 
there is no fixed or regular procedure in the 
Company to intimate to employees about the 
reasons for non-selection .fOr promotion. Tbe 
-Committee recommend that reasons for non-
selection for promotion should be intimated tt) 
the employees to enable .~ to make represen-
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tations in an ~ve manner or make eft'orts 
to inlproft their pedormance. 

37 3.71 Tbe Com.a:ai,tee note ~t a member belong-
iDi ~ SebeQuled Cute/Scheduled Tribe is 
invariably uSOClIlted wiUJ. Selection Boards/De-
partmenial PNmotiu. .Committees II per Gov-
ernment directive. 

38 3.72 The Commit~e have been lnfonned during 
evidence that ScheduJed qute candidates are 
interviewed' s~parati!fly am, in cue 01 special re-
crttitment, othe1Wi1e they are interviewed along-
with others. I'll this connection the Committee 
would lib· to dr.... attention to the Mlnlatry of 
Home Afttlirs 0.11. No. 1I1170-Eat.(SCT) dated 
31-7-79 8ccording to which interview of Sche-
duled Canes and Scheduled Tribes candidates 
should he held on a day or Iltting at the Selec-
tion Committee ~her t:h8w the day or sitting on 
which general candidates are to be interviewed 
so that Scheduled Cute and Scheduled Tribe 
candidateti are not jud8ed in compariaion with 
general eand1datea aDd the lnterviewing autho-
rtty/Board ;'/are prominently aware of the need 
for judging the &hed1t1ed Caste/Scheduled Tribe 
candtda~ bv relaxed standard.. 'nle Commit· 
tee reeommeDd thai tbiI dJreetive ,hoWd be tol-
lowed scrupulousl,. by BBEL. Suitable instruc-
tions in this regard should also be clreulated to 
all the Units of B1f1:L. 

39. I.'" The Committee attach great importance to the 
proper Dlatntenanaee of I'OIters, as in their view, 
roeters are the only mechanism through which 
the repr.-mtatton of Seheduled Castel and Sche .. 
duled Trfbes in aervtces can be eDIUJ'eCi 

40. 3.'18. The CommIttee note that l'OIten 81"0 being 
maintaf!led in gBIL for ~ category of poIlI. 
The Committee reeoauned that separate roster.; 
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,should be maintained for posts filled by rurect 
recruitment and by promotion. 

The Committee further recommend that 
rosters in respect of all posts to which recruit· 
ment is made on all India basis should be kept ir. 
the corporate office provided there is comm'On 
seniority and persons can be transferred from 
one unit to the other. 

During evidence the representative of the 
Undertaking had stated that a circular woulCl be 
issued to the employees that rosters were open 
tor inspection by them. The Committee desire 
that a copy of the circular should be sent to the 

. Committee for their information. 
The Committee are concerned to note that 28 

Scheduled Caste and 48 'Scheduled Tribe reserved 
vacancies in Hyderabad Unit could not be fWed 
up during the years 1981, 1982 and 1983 and were 
carried forward. The number of posts whinh lap-
sed during these years is 13 Scheduled Castes and 
14 Scheduled Trbies_ 

The Committee feel unhappy that even in 
Group 'e' a large number of posts including 
those of stenographer, draftsmen telephone opera-
tor and Accountant Trainee have lapsed. The 
Committee are of the view that if 'Serious efforts 
had been made it should not have been difficult 
to fill up these posts by resreved category candi-
dates during the 3 year period of carry forward. 

The Committee are surprised to note that in 
Hardwar Unit (HEEP), as many as 291 Schedul-
ed Caste and 141 Scheduled Tribe reservea. posts 
upto 1980 were dereservedllapsed_ These include 
55 Scheduled Caste and 12 Scheduled TriBe posts 
in Group 'B' and 205 Scheduled Caste and 111 
Scheduled Tribe posts in Group 'Ct. The Commit-
tee feel that dereservation or lapsing of. R large 
number ·of vacancies is indicative of the tact that 
aincere efforts have not been made to recruit 

_ ... _----_._--- .•. _- .. _---------_._-- -.-- --.---~.-



46. 

-47. 

41. 

101 

Scheduled Cute/Scheduled Tribe candidates 
before the expiry of carry forward period ot 3 
years. The Commtitee are, as a principle, t)p~s­
ed to dereservatlon, or lapsing of reserved vac-
ancies. The Committee recommend that derellCr-
vation should be resorted'to only whcm it is ab-
solutelY necessary and aU efforts includlng spe-
cial ~Uitment for Scheduled Caste/Scheduled 
Tribe candidates have failed. 

4.20. The Committee note that the total number of 
Scheduled Casfe!Seheduled Tribe employees In 
BHEL which was 3142 (9.12 per cent) and 202 
(6 per cent) respectively in July. 1970 when re-
servation rules were made' applicable, haa IncreA-
sed to 9721 Scheduled Castes (13.72 per cent) and 
1098 Scheduled Tribes (1.55 per cent) as on 
1-1-84. The Committee regret to point out that 
even the overall percentage of Scheduled Cutes' 
S~heduled Tribes employees of BHEL at present 
is less than the prescribed percenta,e for them, 
namely 15 per cent for S::beduled Cute and 7.1l2 
per cent for Scheduled Tribe . 

•. 21. The Committee are unhappy to note that 
Groupwise, the percentage of Scheduled Caste! 
Scheduled Tribe in Group A is 5.76 and 0.72, 
in Group B 4.62 and 0.88 and in Group C it is 
11.79 and 1.63. These percentages are far below 
the prellC1'ibed percentages tor Scheduled 
Castel Scheduled Tribe employees. Even in Group 
D, the percentage of Scheduled Tribe is o'lly 

'-7r 2.48 u againlt the prelCribed percentage of 7.5, 
The Committee recommend that BREI.. anould 
make concerted efforts to increatle the intaicf! of 
Scheduled Castes' in G~ps A. B & C lind Clf 
Scheduled Tribe& in all the four Groups by re-

,-,-,-- IIartIng to ..,eclal recruitment and by relaxin/-! 
the standards. 

4.22: The data relating to staff strength in Hyclera-
bad Unit ani two Plants of Hardwar Unit of 

... n- - BHEL in 1M3 u given tn Appendlce!l VI, VII 
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" vm indicates that apart from shortfalls in 
Groups 'A' and 'W, thete lire considerable short-
~ in Groups 'e' and '~also. The Committee 
need hardly stress that earnest and vigorou~ 
eftorta should be made to wipe out the shortfalls 
:la these two Groups for which high technical 
quaJtfteatiofts are not necessary. Scheduled 
Castes/Scheduled Tri¥es possessing the minimum 
edue6tion~1 qUalification should be selected and 
given fntenlilve Training in order to equip them 
for speci1lc jobs. The committee refuse to be-
leave the Scheduled Caste/Scheduled Tribe 
candidates are not available for the posts of 
clerks, Daftry, :Record Keeper, Mali and Atten-
dan. for which no technical skills are needed. 

The Committee regret to note that except: 
for Scheduled Castes in Groups D, there is short-
fall of Scheduled Castes and Scheduled 'I'ri-
bes in all the Groups in both the Plants 
of the Hardwar Units. In spite of this 
shortfall exclusive advertisement for Scheduled 
Cutes and Scheduled Tribes was issued by Har-
'dwar Unit only once in 1975 when backlog was 
reduced to some extent. The Committee fail to 
understand the reasons for not issuing exclusj\'c 
advertisements subsequently. The Committee 
need hardly emphasise that special recruitment 
exclusively for Scheduled Castes and ~heduled 
Tribes Is the only way· to clear the backlog of 
reserved vacancies and recommend that special 
recruitment should be resorted to as often as it 
is felt necessarylpoS8ible~ 

The Committee have been told at the time 
Of. official evidence that a special scheme to tack-
le the problem of shortfall in Scheduled Tribe 
category is DOt yet finaliMd. The Committee re-
commend that the schem~ should be finalised 
without any furth~r delay and implemented in 
all earnestnes to te4uce the backlog of Schetiu-
led Tribes in the serviltS' of BHEL.. The C(lm-

------ -_ ..• _-- -----
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mittee would l:ke to be appriSed of the scheme 
and the results achieved after its implelUt!l\ta. 
tion. Tue Committee suggest that 8peclall'e(!ruJt. 
ment should be resorted to for this purpose. 

4.3'1. The Committee note that during the years 
1981 to l~i:iJ, !I! cmpwyees from Hyderabad Unit 
were sent abroad for training, out of which 9 em· 
pl\Jyees beonged to Scheduled Castes and none 
to Scheduled Tribe. From Hardwar Unit, out of 
80 Exeui,ves tl';.uncd abroad, only two were 
Scheduled Caste/Scheduled Tribes during the 
same period. The Committee have heen inform-
ed during evidence that information regarding 
av41labUity of suitable Scheduled Caste/Sche-
duled Tribe employees is now being furnished 
while puWn, up any training proposal to the 
Chairman " Managing Director for approval. 
~ Committee ~end that perference 
ahoula be ;Iven to Seheduled Castel Scheduled 
Tribe officers for various training programmes 
held in India and abroad so as to famillarJR 
thea with the modern methods of management 
" technology " thereby equip them to occupy 
hipar executive posts in Bharat Heavy Electrl-
call LJmited. 

4.38. The Committee have also been Informed 
during evidence that instructions have been is-
sued to the vari\JUI Units of Bharat Heavy Elee-
tricals Ltd. to organi"e special tra!1ling for Sche-
dIlled CastelS~heduled Tribe engineering tratn.ees 
Hlected with relaxed .tandards to Improve their 
f'I'I' .. :,..,~. and urovlde tec"nical knowledge. The 
CowDlttee recommend that the training prog-
ramme should not be c:Onftned to the category ot 
Englneers 9nlv but other eategoriel of empl(')'eeI 
belonging ~ Scb~uled Calte\&'h.eduled Tribe 
who are 1'8CI'Uited with re1and standarcII tbouJd 
~ ~ Biven tmra trainlDf to eubJe them to 
.come ~P.to th.e .. ,tanCWd of other employees."" 
CommIttee further recuamnend that detIfb of 

--- -.--- ._--------_.---
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extra training to be given to Scheduled Cas~: 
Scheduled Tribe employees in various categorie:i 
of posts should be drawn up by the Corporate 
office for the sake of unifonnity and instructions 
should be issued to all the units. The CommHree 
desire that a ropy of the instructions issued in 
this regard should be furnished to them for :n-
formation. 

53. 4.53 The Committee regret to note that no appren-
tice belonging to Schedule Tribe was r'ecruitcd 
for training in Hardwar Unit (REEP) of Bharat 
Heavy Electricals Ltd. during the years 1981 to 
1983. The Committee recommend that with a 
view to attracting more and more candidates be-

longing to Scheduled Castes[Scbeduled Tribes. 
the Company should advertise their training pro-
81'ammes in leading newspapers in regional lang-
uages and also through broadcasts over All India 

Radio. 

54. 4.54 According to the information furnished to the 
Committee, it is seen that tOtal number of traia-
ed apprentices absorbed in Hardwar Unit (BEEP) 
was 203 in 1981, 182 in 1982 and 72 in 1983 

out of which those belonging to Stheduled Castos 
numbered 30 in 1981, 21 in 1982 and 7 in 1983 

while none belonged to Scheduled Tn"be. ACOOl'd-
ing to instructions issued by the Ministry of Lab-
our vide their O.M. No. DEGT: 2(6):- dated 

. 28-5-1980 SO per cent of. the direct recruitmeRt 
vacancies sJiould be filled up by train.ed apprentic-

es. The Committee recommend that in order to 
make up the backlog in r~cd vacancieS; aU 
trained apprentices belonging to Scheduled Castel 
Scheduled Tribe should be absorbed m services 
of Bbarat Heavy Electricals Ltd. 

55. 4.55 In regard to their polley of absorbing trained 
apprentices, the Committee have beeD informed 
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that after completion of thcir training. apprentic-
es are relieved with advice to gct their DamCII re-
ptered with Local Employment Excnang.. As 
and when vacancies arise, Bbaral Heavy Blectri-

cals Ltd. contacted the local Employment Ex-
change to nominate the apprentices trained at 
Bharat Heavy Electricals Ltd. The represen-
tative of Bharat Heavy Electricals Ltd.. also 
stated during evidence that under Apprentices 
Act, it ~ not their responsibility to give service 
to apprentices. 

56. 4.56 The Committee feel that the e1.lire burden of 
nominating tbc tra.iDed apprentices should not be 
placed on the Employment Exchange. Even though 
the names U'C required to be sponsored by the 
Employment E.xchangc, Bharat Hcavy Electrical, 
Ltd. ahouJd also keep a close watch lbal their 
trained apprentices particularly those bclonginlf 

to Schedulod Caste and Scheduled Tribe oommu-
aidet are nominated by the Employment P..x-
cbange. . 

57. S.7 Tho Committee nOle that. there is resuvation 
for allotmellt of n.idontial quarters to Scbedulec' 
Castes~uled Tribe employees of BHEL SO 
the extent of 10 per cent in respect of type A quar-
ters and S per cent in allotment of type B aDd 
C quarters. 

S8. S.8 Tbe Committee note that in Hardwar Unit. 
out of a totaI of 4770 employees who have been 
provided housing accommodation 229 bclon8 to 
Scheduled Caste/Scheduled Tribe Communities. 
Break-up of these figures accordiDg 10 1bo type of 
quarters has not been given. The Committee de-
sire that the Undertaking must ensure that acoom-
modatIoo of typeI A, B &: C is aIJotted to Sc:bectul-
ed Caue/Scbedu1ed Tribe emp10yeea It Ieut to 
the extent of reservation to which they are co-
titled. 
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5.9 The Committee regret to point out that in 
Hyderabad lJJut the aumber of quarters allotted to 
Scheduled CastetSched.uled Tribe in types B and C 
is less than S per cent The Committee recommend 
that Sper centresrevation in Types Band C 
quarters must be followed ·strictly and in future 

allotments this shortfall should be made up. 

S .20 The Committee note that both the Hyderabad 
and Hardwar Units of Bharat Heavy Electricals 
Ltd. :ue operating .a number of Welfare Schemes 
for the benefit of their employees· and their fami· 
lies. The Committee further note that for socio-eco. 
nomic development of weaker sections including 
Scheduled CasteslScheduled Tribes, Hyderabad 

Unit has started certain activities like establish· 
ment of fodder famis, opening of Community Cen· 
tre etc., in a neighbouring village while Hardwar 
Unit has aodpted two neighbouring viJtages for 
welfare activities. The Committee recommend that 

. in~tead of oiecemeal act'vites here and there, the 
Bharat Heavy Electrical~ Ltd. units should make a 

survey of the villages in peripheral areas and adopt 
vina1!es with conoentl1!tion of Scheduled Castes I 
Scheduled Tribes for thdr all-round development. 

5.21 The Committee also recommend that a scheme 
should be devised for giving scholarships to the 
ch i1rtren of poor Scheduled Castes and Scheduled 
Tribe<; f-vin1! in periooeT'al vma~es so that more 
and more Scheduled Ca'ltelScheduled Tribe cbild· 
ren a"e ahle to .l!et education. 

5.22 The. Committee furth~ recommend that viI· 
laee Devel00ment l)r021'ammes should be imple' 
mel1teci in coordlnatio., 'with other Develoomental 

., avp.nci~s of thp, St".t~ t10vernment to avoid dupli. 
QSltSna. . WM., rmhticitv should be ~ven to the 

.. varioJlq Wp.lfat'e ~heme.~ ~o that maJrimurn num· 
ber nt ~ch~rlnll'!rI ('~~~/~hprlnll1id Tribe ~n!l 
can take advanta~e of the Welfare schemes . 

. - ---~ , ..... --,._" ~-.--.---.- .. ----.~ -'" -_.-_.-.-
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